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LEGISLATIVE ASSEMBLY
Monday, 2nd Apn'l 1@45

The Assembly met=in the Assembly Chambe¥ of thg 'Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the

Chair.

[ -«

MEMBERS SWORN.
Sir George Richard Frederick Tottenham, C.8.I., C. I E., I.C.8., M.L.A.
(Government.of India: Nominated Official); and

Mr. Chandulal Madhavlal Trivedi, C.8.1., C.1LE., 0.B.E., 1.C.§,, M.L.A.
(Secretary, War Department). .

STARRED QUESTIONS AND ANSWERS 4
(a) ORAL ANSWERS

HeavtH OF MEB. UTTAM CHAND MALHOTRA

1486. ‘M.r Abdul Qaiyum: Will the Honouruble the Home Member please
state :

(u) the latest report about the health of the security prisoner, Mr. Uttam
Chund Malhotra, now detained in the Dera Ghazi Khan jail;

(b)*whether he is laid up in hospital; and, if so, the nature of his trouble,
and

(¢) whether he proposes to send him to a jail in the North West-Frontier
Province?

Sir Richard Tottenham: (a) and ¢b). The latest report about the heaith of
Mr. Uttam Chand shows that it is satisfactory. He was  discharged {rom
hospital on March 10th after undergoing a detailed examination. The conclu-
sions formed ufter that examination were that there was no trace of kidney
trouble or of any other serious complaint.

(¢) No.

Mr. Abdul Qaiyum: in view of the fact that almost all the prisoners have
been sent back to their provinces, may I know whether Government will re-
consider the question of sending back this prisoner to the North West Frontier
Province?

Bir Richard Tottenham: I have no objection to reconsidering it, but I doubi
whether it will make anv difference.

Mr. Abdul Qaiyum: We are told that the Mecmbers of the Working Committee
have also been sent to their provinces. Why should an exception be made in
the case of this prisoner?

Sir Richard Tottenham: There are certain reasons.

Mr. Abdul Qalyum: Will the Honourable Member disclose the reasons?

Bir Richard Tottenham: I am afraid I cannot.

‘Mr. T. 8. Avinaghilingam Ohettiar: What are the general reasons which
make the Govcrnment keep prisoners belonging to other provinces in different
provinoces'?

8ir Richard 'lbttenham' There are confidential reasons.
) ENCOURAGEMENT To Raw FrLMs INDUSTRY

1487. *Mr. Manu Subedar: (s) Will the' Honourablé -the Finance Mermber
please state if it is a fact that a company applied for régistration for the manu-
facture of photographic goods and equipments in India during the postwar
period, more specifidally for the manufacture of raw films?

(b) Was the answer of Government in the following terms:—

“It is premature to invite the public to subscribe capital before expen-
mental work has been carried to such a stage that it is possible for the Gov-

_f}"lf;n:;;gu arzt.i’?the public to form some sort of judgment as to fhe prospects of

(2287)«
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(¢) What efforts aro they ing, or do they propose to encourae private
paMies to make raw films, and fan they give an assurance that,an industry for
the manbfacture of raw filmgfwill arise in India as early as possible after

' the twar? . *

The Honourable Sir Jeremy Raisnran: (a) Yes. .

. (b) It is u fuct that conseut to the issue of capitul was refused in the terrus

uoted. ) .
! (c) An industrial panel is being set up to investigate and report onh the
possibilities of muuufacture of raw films in India after the war. .

Mr. Manu Subedar’ May 1 know what equipment the Controller of Cepital
Issues has got to judge whether a particular mdustry hus prospects, or not?

The Homourahle Sir Jeremy Raisman: It‘is not the Controller of Cupital
Issues ulone; it is the various departments who between them possess n consi-
d®rable wmount of technicnl knowledge or at uny rate familiarity with trade §
conditions who advi<e whether the progpects are such that Government should
sanction the issue.

Mr. Manu Subedar: Are Government guaranteeing the prospects? In fact
Government are declaring that Govermment do not guarantee the prospects of
a particular industry because the capital is issued, and, if so, may I know why
Government is discouraging this enterprise?

The Honourable Sir Jeremy Raisman: The Honourable Member is quite right
thut Government *publicly discluimi nny guarantee of the soundness of isiues
which have been permitted. At the same time Government feel it to be their
duty to ascertain that there is n certuin minimum content of prospect of snceess
or fensibility before they allow any public floatation.

Mr. Manu Subedar: Mav I know what gteps Govermment will tuke to dispel
the fecling among the piblic that Government are discouraging certain forms of
industries with a view to maintain Indo-British trade in films and photograplic
goods? . .

The Honourable Sir Jeremy Raisman: There is no foundation whatsoever tor
the suggestion contained in the Honourable Member's remarks. But T raust
point out that this is a highly technieal and scientific industry and that withcut
considerable and careful investigation. it is not possible to allow promoters to
go to the public and sav, we are going to manufacture films. Governmend
would be lending themselves to something about whieh they had certainly not
ratisfied themselves in the interest of the public,

Mr, President (The Honourable Sir Abdur Rahim): Next question.

RUPEE DEBT OF INDIA HELD BY BRITISHERS AND OTHER FOREIGNERS

1488, *Mr. T. 8. Avinaghilingam Chettiar: Will the Honourable the
Finance Member please state:

(a) the extent of the rupee debt of India held by Britishers and British Com-
panies and other foreign agencies; and

(b) whether any attempts have been made to liquidate these debts?

The Honourable Sir Jeremy Raisman: (a) Government have no information

(b) No, except in the course of the ordinary programme of repavment o
maturing louns. .

Mr. T. s, Avinashilingam Ohettjar: Tn view of the fact that a certair
knowlsdke:- in this matter is necessdry, mav I know whether Government wil
try*to go into the matter and find out the extent of the rupee debt of India hel
bv Britirhers in this countrv. .

“The Homourable Sir Jeremy Raisgan: 1 must point out that these loans ar
* freely negotinble and it is not practicable to ascertain with any exactitude at an
partioular moment in whose hands they are and it certainly is not possible t
determine in whose hands thev will be on anv future date.
INSTITUTIONS AND PREMSIES RAIDED AND SETIZED AT HARMARA AJMER)

1480, *Mr. Sri Prakasa: Will the Honourable the Home Member |
pleased to sjate: * . . .
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{a) the'names of the institutions and premises raided and seized at Harmara
(Ajmer) in Augyst, 1942; . , . .

(b) if the Gazatte of Indis, of August, 15, 1942, containing Governtheny
notifications in that behalf does not mention Khadi Asbram which also ‘was
seized; if so, what other notification was ‘issued in that behgli ; )

(c) if Government have sold all the goods seized in the sgjd Khadi Ashrary;
if so, what the amount of money realized from such gale was; and

(d) if Government propose to consider the desirability of paying back te
the Manugers the sum so realized?

Sir Richard Tottenham: (a) to (d). I have nothing to add to the reply to
the Honourable Member's Question No. 605 on November 21st, 1944, except
that I understand that the Chief Commissioner, Ajmer, has received notice of a
auit on the subject. ,

Mr. Sri Prakasa: I should like to know, if T may, whether Khadi Ashram wds
specifically mentioned in the Gazette Notification. .

Sir Richard Tottenham: I think that was answered on the last occasion;
I do not think it was particularlv mentioned.

Mr. Sri Prakasa: In view of the fact that Khadi Ashram was not specifically”
mentioned in the Gazette Notification, may I know why it was seized?

Sir Richard Tottenham: It is obvious that n dispute has arisen as to the
legality of certain action in this case; and on the last occasion, when the ques-
tion was raised, the Honourable the Home Member suggested thut there was &
legal remedy through which this dispute could be thrashed out. That legal
remedy has now been taken by giving notice of a suit and I think we should be
well advised to leave the matter to the Court to detide.

Mr. Sri Prakasa: With regard to.the Honourable Mgmber’s reply to part (d)
of the question, may I know whether they would pay back the money that they
have realized by the sale of the goods scized from Khadi Ashram?

Sir Richard Tottenham: That would depend on «thé decision of the Courd
when the case comes before it.

WoRrk oF RussiaN EXPERTS oN HEALTH

1400. *Mr, Sri" Prakasa: Will the Honourable Member for Planning and
Development please state:

(1) if Government are satisfied with the work of Russian Experts who were
invited to give advice on health; and if his department has benefited by that
advice; and

(b) if it is the intention of Government to invite experts from Russia to
ndvise his department on matters of planning, administration, jails, a}ricul-
ture, industry, and other subjects?

The Honourable Sir Ardeshir Dalal: (n) One Russian expert, Profassor
Ognev, was invited at the request of the Health Survey and Development
Committee to assisb them in their investigations. We have not received their
report as yet, and so have no knowledge how far Prof. Ognev was able to hely
them. ' ‘e

(b) No proposal ®n the lines indicated is under consideration at the presant
time but Departments concerned will no doubt consider the possibility ot
inviting Russian as well as other foreign experts if and when the need arises.

Mr. Srl Prakasa: In view of the fact that planning kas been carried.on with
the greatest success in Russia and in view further of the fact that Russia is mow
n friendly country, will the Honourable Member consider seriously the desirabi-
lity of importing some expert Russians to advise the departments concerned on
the various points mentioned in the question? g y .

The Honourable Sir Ardeshir Dalal: Government will consider the desirabilitv

of inviting Russian experts as I have alreadv stated in answer to part (d) of the
question,

INsTRUCTIONS RE CoLLECTIONS POR DEFENOE SAVINGS DrIvVE

1491, *Mr. Sri Prakasa: Will the Honourable the Finange Member please
state : . . :

° V2
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(8) if he had issued any ins®uctions to the Provinces regarding the manner
in which money should be collected n the course of Defence SBavings Drive;

(b) if the lowest unit for whjch a certifiate can be issued i¢ Rs. 10;

(o) how receipte’ fqr sum offless than mupees ten were given and how much
have been accounted for; and < e

(d) how the money realised in amounts of less than Rupees ten is to be
pald off in the futuke?

May I say that there is a little mistake, no doubt due to my own bad Land-
writing. In the latter part of part (c) of the question I said ‘‘............how such
has been accounted for" instead of **how much’. .

The Honourable Sir Jeremy Raisman: (a) I would refer the Houourable
Member to*my remarks during the debate on the 10th Februsry 1945 on Maulvi
Muhammad Abdul Ghani’s motion for adjournment of the House and to the
proceedings of the Legislative Assembly dated the 27th March 1945, relating to
the Supplemgntary Grant for Finance Department, .

(b) No. The lowest unit is Rs. 5.

(c) and (d). The Government of India are not in possession of detailed
information regarding the exact procedure followed by different Provincial Gov-
ernments for the collection of money during the Savings Drive and the zrans
of receipts therefor, When money is collected by an Authorised Agens for
investment in National Bavings Certificates, he gives a temporary receipt for
the amount and this is taken back from the ipvestor at the time of handing over
the certificate. In cases where persons can invest only sums less than Rs. 5
or Rs. 10, the Savings Card system has been introduced. Persons can buy
savings stamps from an suthorised agent or through the Post Office and affix
them on the Savings Card which is supplied free. When the total value of the
stamps reaches Rs. 5 or'Rs. 10, the card Is exchanged for a National Savings
Certificate of the appropriate value. '

Where the amount realised is less than Rs. § it may be deposited in the
Defence Savings Bank accbunt in lieu of cash.

Mr. T. 8. Avinashilingam Ohettiar: With reference to clause (a), what are
the definite instructions that he has issued?

The Honourable Sir Jeremy Raisman: I have already referred to the zuhject
more than once. I made it clear that the precise instructions that should be
issued are a mutter for careful consideration. Our position is that we cannot
afford to discouruge the drive. We are anxious to prevent excesses of the type
to which notice has been drawn in this House but the instructions must be so
worded as to make it clear that the Government of India still attach the utmost
importance to continuing the small savings drive.

Mr*T, 8. Avinashilingam Ohettiar: May I teke it that he will place on the
iable of the House the instructions when he issues them?

The Honourable 8ir Jeremy Ralsman: That suggestion will be taken into
consideration.

Mr. 8ri Prakasa: In view of the fact that licences for guns have been refused
and shops have been closed, of persons who refused to give money for snch
purposes, would the Honourable Member kindly consider «the desirability of
giving fairly detailed instructions to Provincial Governments telling them that
the Government of India do not like such particular methods ahd they prefer
certain other methods which the Honourable Member may lay down specifically ®

The Honourable Sir Jeremy Raisman: My Honourable friend’s question
llusirates the type of matter which has to be taken into consideration before
nstractions oan be issued. .

Mr. President (The Honourable Sir Abdvr Rehim): Nawab Siddique Ali
Khan?® .

DEATH OF JAGABANDU SEN OF MAINANDA VILLAGE DUE T0 GUN SHOT

WoUuND BY AMERICAN SOLDIER

1482. *Nawab' Siddique Ali Xhan: Will the Honourable the Home Member

please state:

L] oy .
(a) if he Bas read the editorial of Dawn, dsted the 15th Maroh, 1945; and
L]
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(b) if it is true that the phrliamentary BSecretary to the Home Ministe:
replied to & quéstion in the Bengal Lejislative Assembly on the 1s§ March,
us follows ‘‘Jagabandu-Sen of Mawanda village-in the district of Tippera had
received a gun shot wound on October, 17, 1944, through the gun of the
American soldier and he had died on the following day’’?

Sir Richard Tottenham: (a) and (b). I have seen the edétorial in question.
1t seems to have becn based on a regrettable error by which the death was
attributed to the fun, whereas it should have been the gun, of an American
soldier. . .

Nawab Siddique Ali Khan: May I know what steps were taken to pumsh
the offender? . .

8ir Richard Tottenham: I am not sure of the exact circumbtances in which
this regrettable incident took place, but I understand that it was a pure accident.
I know that the question of compensation has been teken up.

8ir Muhammad Yamin Khan: What was the ‘‘fun’’ if it was not ‘‘gun’".

The Hogourable Sir Jeremy Raisman: There was no question of ‘‘fun”.

8ir Muhammad Yamin Khan: Did not the Honourable Member say that it
is & misprint for the word ‘“fun’'?

8ir Tottenham: No.

CASES OF UNAUTHORISED ENTRY INTO HoOUSES BY FOREIGN AND
N INDIAN MiLiTARY MEN .

‘1498, *Nawab Siddique All Khan: (a) Is the War Secretary aware that ip
the Bengal Assembly on February, 21, Sir Nazimuddin, the Premier, referred
to ¢ight cases of unauthorised entry into houses by foreign and Indian Military
personnel?

(b) Is it true that the Premier atlded that two Europeans in naval uniform
Iad forced an entry into house, intimidated the inmates with revolvers and
assaulted 8 young woman?

(e) Will the War Secretary please state in detail what steps Government
has taken or propose to take to prevent such outrages?

Mr. 0. M. Trivedi: (a) and (b). Yes Sir.

(¢) I would invite the attention of the Honourable Member to my reply on
the Isct’ March to starred question No. 587. . )

UTRAGE OF INDIAN WOMEN IN CALCUTTA STREET BY AMERICAN o

1494, *Nawab Siddique All Khan: (a) Will the Honourable the Ho;:ﬁ:;sbor'
be pleased to state if it is a fact that three Indian women were pulled out of a
taxi in broad daylight in a street of Calcutta by three American soldiers and
fdr‘wfrll ;3& in & jeep with two women, having left behind the third who had
ainted ?

o g{a::nli; a': fact that these two helpless women were raped and thrown out
(c) Is it true that this affair was reported to police by a Euro;
) pean ?
. iﬁm Tlotl::nhm. r.s,:‘)‘ gb)thm:d (). hThe govemment of India have
. ve ascertane at n inci i
the Calcutta or to éhe Asansol police. > uch Taoliont was reported .er.t'her ©
HaBDSHATP UNDER CENTRAL EX01sE RULES TO BRTEL-NUT GROWERS
1495, *Sri K. B. Jinaraja H m%‘”ll H
. . B, 8 :
bo plensed it D {a Hegde: Will the Honouraple the F'imm.:e.Member
(a) whether he is aware that hardship and harassmeht are caused by enforbi
the Central Excise, Rules in the case of betel-nut growing and trgding; n:::g
the (flfgB w:vhetbder Eezt-];mts to grow betel-nut palm are being enforced; if so, what
is and whether an tion i i ' o M
theﬁ)nditions “heth ¥ exemption is permitted to small growers; if so, what
'he Honourable Sir Jeremy Ralsman: (a) No. The rules e heint s
applied as not to interfere with the growing (of and trade in bptd:futn. o
Q No permit is required for growing the betel-nut palm.
.T. 8. A gam (hettiar: Meyv I know whethgr he has received
any complaints of harassment and hardship caused by the appligation of this

rule ?
L
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The Honourable Sir Jeremy Raisman: 1 have heard several remarks in this

House gnd as 1 said the other, day, I%am ‘having certain matters investigated.
PRRPORMANCE BY -RESERVE anx or Inpia or Funorions oF A CENTRAL BANK

1496. *Mr. Akhil Ohandra Datta:. Will the Honourable the Finance Member
be pleased to state: ) . . "
* (a) whether th8 Reserve Bauk of India has performed or is performing all the
functions of a Central Bank for exercising full consclidation and control over
the credit of the country? T

(b) Whether it hag submitted definite and final proposals for the extension
of the provisions of the Reserve Bank of India Act relating to Scheduled.Bmks,
to all institutiogs and persons engaged in ‘British India in the business of
banking?

(e) gWhefller it has adopted and carried out any definite scheme for the
improvemeng of the machinery for dealing with agricultural finsmce and methods
for effecting a closer connection between agricultural enterprise and the opera-
tions of the Bank? ’ o

(d) Whether it has adopted and carried out a definite scheme for co-ordinating
the operations of the Bunk in connection with agricultural credit and it's rela-
tion with all institutions engaged in the business of agricultural credit?

(e) What particular functions it has assigned to it's Agricultural .Cre.dit
Department and how they are being performed?

The Honourable Sir Jeremy Raisman: (a) The Reserve Bank of India is
performing as far as is practicable the functions of a Central Bank assigned to
it bv the Reserve Bank of India Act 1934.

(b), (c) and (d). The attention of the Honourable Member is invited to tha
Statutory Report subnfitted by the Bank in 1987 under Section 55(1) of its
Act. . :

(e) The functions qf the Agricultural Credit Department are defined by
Section 54 of the Reserve Bank Act; as regnrds the manner in which thev are
being performed the attention of the Honourable Member is drawn io the
Annual Reports of the Bank under Section 14 of its Act.

Mr. Manu Subedar: Will the Honournble Member explain why the Reserve
Bank is not engaging any funds in rediscounting and for discounting commercial
_paper?

The Honourable Sir Jeremy Raisman: I answered a question the other day
on the extent to which the Reserve Bank comes to the assistance of sther
ranks. I am rfraid I cannot go into details of the policy in the matter of dis-
counting various types of paper.

Mr. Akhil Chandra Datta: With reference to part (d), so far as the question
of linking of the indigenous bankers with the Reserve Bank is concerned, is the
Honourable Memnber aware that his most distinguished predecesser, Sir George
Schuster was very strongly of the opinion that this is one of the greatest pro-
blems of India and that unless it was solved—in other words, unless the indigen-
ous bankers were linked up with the Reserve Bank—it was impossible for the
ReserVé Bank to perform its functions as a central Bank, nemely, full control of
the currency and credit of the country?

The Honourable Sir Jeremy Ralsman: T am aware that that was the attitude
of the (jovemment of the time. But a good deal has happened since then and
vagious efforts have Leen, made to find a solution of this difficult problem. The
report of the bank that was published in 1987 gives some indication of the diffi-
oulties then encountered and the proposals of the bank to tleal with them,

* Mr. Manu Subedar: Will the question of the linking up of the indigenous
bankers with the Reserve Bank be included in the consideration of the Banking
Bill by the Select Committee? '

The Honourable Sir Jeremy Raisman: I think the Committee would be
undertaking a verv difficult problem. As far as I remember I said at the time,
when T introduced that Bill that thg Bill did not seek to tackle that particular
problem beqausc % wag too difficuls to be deatt with *within the scope of such

i menRrure. *
L
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Mr. Akhil Chandra Datta: lsn't it & fuct that the greatest problem according
1o Bir George Sehuster still remains unselved and all attempte have been given
up ir that direction since 1941¢ ‘ . e

The Honourable Sir Jeremy Raisman: It is a fact that ‘there are problems
unsolved but that has not been for lack of*efforts on the part of the Bank,

Dr, Sir Zia Uddin Ahmad: With reference to part (c) of the question, may
1 ask whether the Reserve Bank has reserved a certain amount ‘for the develop-
ment of rural areas by giving grants to rural banks as demanded during the dis
cuesion on the Reserve Bank and agreed to by the Government ?

The Honourable Sir Jeremy Raisman: I should require notice of thas

question. .
PERFORMANCE BY RESERVE BANK oF INDIA OF FUNCTIONS OF A*CENTRAL BANK

1497.°*Mr. Akhil Ohandra Datta: Will the Honourable the Finance Member
plesse state whether the Reserve Bank is at present a representative of Agricul-
ture, Trade, Industry and other business interests of India and whether it con-
forms to the ideal of a Central Bank so far as the representation on the control-
ling administration of the Banks is concerned ?

The Honourable Sir Jeremy Raisman: The question is not quite clear but if
the Honourable Member has in his mind the representation of agricultural and
other. interests on the Local Boards of the Bank, I would invite a reference to
the proviso to section 9(1) of the Reserve Bank Act, *

Mr. Akhil Chandra Datta: Is it a fact that the number of shareholders of
the Reserve Bank is very fast decreasing and the bank is really coming into the
hands of a group of shareholders and therefore it has ceased to be representative
of all interests in the country? .

The Honourable Sir Jeremy Raisman: The Honourable Member, I am
afraid, is trenching very much on matters which can only be said to be expres-
sions of opinions . . . . .

Mr. Akhil Chandra Datta: 1t is & fuct, not an expression of opinion. I can
give the figures.

The Honourablp Sir Jeremy Raisman: . . . . But | seem to remember that
some Legislation was undertaken in order to try and correct the tendency to
which he referred. \

Mr. Akhil Chandra Datta: Do the Government contemplate any action to
restrict this tendency of the Bank going into the hands of a selected group of
people.

The Honourable Sir Jeremy Raisman: Government have at present no plans
for altering the constitution of the Board of the Reserv P

e Bank.

Mr. T. 8. Avinashilingam Chettiar: May 1 know whether this fact that the
shares are being concerned by a few individuals has come to the notice of the
Government ?

(No answer was given.

Mr. G. W. Tyson: Is the Honourable thgl Fingnce Member aware that the
igl;;eihc’f %!e ];unk*arc::.t:et'ting intodthe hands of a few people in Bogbay, and
e Bombay Yegister is expanding verv rapid ‘%
Calcutta and .Madrasgregisﬁers. d ¢ Y repidly at the expense “of  the

The Honourable 8ir Jeremy Raisman: Yes, Sir, there is a tendency. I can-
not remember exactly at the moment, but I seem to remember that we brought
before this House u measure in order to counteract tp some extent itg effegt on
the voting power,

ExaMItiNg oF WORKING OF RESERVE BANK oF INDIA
1498. *Mr. Akhil Ohandra Datta: Will the Honourable the Finance Member
%In;:;eastgtf ;ff G:vemfment- Elropoae to examine the working of the Reserve
a nd take steps fo i i i
Tndia Act. 16545 ps for muking suitable amendments in the Reserve Bank of
the.!::rlng:::‘:r:l'::Bi:k;.?yf w: Gﬁvemment is in close touch with
an ; '
Act are made whenever fmmd"necee\\a.mn'?;.q.v e Bank Acf and Bmer;dment,g t? the
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FacraTies RE IMpoRT OF MACHINERY, ETC.

1499. *8ri K. B. Jinaraja Hegde: Will the Hpnourable the “Finance Member
e tbor b b , in the presidential speech

a) whether he has seen the following passage In the P '
deli(ve)red by Sir M. Visveswarayya in the Fifth All-Ind‘u'a Manufacturer s an;
férence in New ‘Delhi on 24th February, 1045 (page 9): whet is needed is tha
the people of this country should have the same liberty to import machinery,
to deal with foreign exchange, to obtain freight facilities in the same manner and
to the same extent a8 the Dominion of Canada and Australia are doiug at
present’’; ) . Indi

(b) the differpnce batween the liberty enjoyed by the Government of India
and that enjoyed by Governments of Australia and Canada; and

(¢) whether the Honourable Member has ever buargained -on behalf of Gov-
ernment of Jndia to obtain the same facilities as are enjoyed by Dominion
Governments; if he has done so, with what results?

The Honourable Sir Jeremy Raisman: (a) Yes.

(b) and (c). India is, in these matters, in exactly the same position as the
Dominions.

A difference arises, however, in the case of Canada from the fact that she
is outside the sterling area, and her exchange problems are therefore-of a dif-
ferent character from those of the other Dominions.

Cows, ETC., KILLED FOR MILITARY PURPOSES
1600. *Mr. Ram Narayan Singh: Will the War Secretary be pleased to state:

{u) the total number.and also separately the number of cows, sheep and
goats killed through-out the country for military purposes since 1939;

(b) the total number and also separately the number of these animals killed
for the same purpose at' Ramgirh in the Hazaribagh District since 1989; and

(c) whether he is aware of the fact that there is a great dearth of milk and
bullocks for agricultural purposes in the districts round about Ramgirh; and if

he propose to take any steps to remove these difficulties of' the agriculturists
there ?

Mr, 0. M, Trivedi: (a) I am unable to give figures showing the number of
cows slaughtered since 1989, but the number of cattle slaughtered for military
purpose during the five years from the beginning of 1940 to the beginning of
1945 is 859, 220. Similarly T s unable to give separate figures for sheep and
Egniakt;]ut the total number of both slaughtered during 1942 and 1948 was about

akhs.

(b) Information is being collected and a statement will be laid on the table.

(¢) Government are aware that in some parts of the country mileh cattle
and bullooks for agricultural purposes are not available; but they have no spe-.
cific information about the position in the districts round about Ramgirh. Pro-
vinces have taken steps to prohibit the slaughter of useful cattle and steps ave
being talen to advise the cultivators to conserve their livestock.

Mr. Manu Subedar: Does the figure include those slaughtered by the mili-
tary in their own organisations and also those killed by military contracters to
supply meat ?

Mr. O. M. Trivedi: It is n complete figure: it includes every thing.

* INTERNAL CENSORSHIP

1501. *Bir At_hdu.l Halim Ghusnavi: Will the War Seoretaty please state:

(8) whether internal letters are afill being censored by the examiners of
eensorghip; : .

(b) ‘whether it is not a fact that the internal censorship was instituted at a
time when Japanese aggression over India was imminent;

(¢) baving regatd to the fact that the sifuation has now changed, whether
it is mot possible to withdraw the internal censopship, which is causing undue

delay in the receipt of letters by the Thdian publis and at times causes delivery
of letters to wrong addresseg;
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(d) the amount of expenditure incurred on the establishment of the depart-
nent in charge of internal censorship; and .

(e) whether he has condldered the saving in expenditure that would result
if the department is now abolished? .

Mr. O, M. Trivedi: (a) and (b). Yes, Sir.

(c) Although an invasion of India is no longer imminent,  the need for ‘secu-
rity is now even greater than before, since India has become an important base
for operations against the Japanese.

(d) I regret that it is not possible to give separately the expenditure incurred
on inland censorship, as the total staff available is employed to the best advan-
tage on censorship of both inland and foreign correspondence.

(e) The continued breaches of security detected in the course of censorship
provide ample evidence that the saving which would be effected if inland cen-
sorship were abolished would be more than offset by the increased loss of life of
our sailors, soldiers and airmen which might result therefrom.

Sir Mohammad Yamin Khan: May I know whether this internal censorship-
18 considered to be necessary at this time when there is no internal danger and
the censorship has got no effect on the military?

,Mr. O, M. Trivedi: I have given the answer that India is an important base-
of operations against the Japanese. The plans, etec., are being made here; 8o also-
the preparations for the offensive. '

Sir Muhammad Yamin Ehan: What is the idea in having this internal cen-
sorship as for instance censoring a letter going from Delhi to Meerut and com-
ing from Meerut to Delhi and the letter being exchanged from one envelope to
another ? ’

Mr. 0. M. Trivedi: I would invite the attention, of the Honourable Mem-
ber to the press communique which was issued on the subject on the 18th April.
1844, of which I will be pleased to give him a copy. That will show how and
why this censorship was necessary. _

Sir Muhammad Yamin Khan: Did the Honourable Member read the part
relating to this in my speech on the Finance Bill?

(No answer was given.)
ARREST OF MR. PATANAIK A PILOT OF THE NATIONAL AIRWAYS

1502. *Mr. Abdul Qaiyum: (a) Will the Honourable the Home Member
please state under what circumstances and for what offence was Mr. Patanaik,
& pilot of the National Airways, arrested in Delhi and detained, and for how
long he has been in detention?

(b) Is it & fact that he has lost fifty pounds in weight and that he is serious-
lv ill, and if so, in which hospital is he being taken care of, and what is the
latest medical report about his health?

(¢) Hae any applicafion been made for his release on account of his health
and on account of the fact that Government investigations did not disclose any
serious reason for his detention?

(d) What kind of record of service and competence did this man have as o
pilot, and whether his work, when he was working. for the National Airways,
was considered efficient and satisfactory? . ) .

Sir Bichard Tottenham: (a) The Honourable Member is referred to the
reply given to My. Krishnamachari’s question No. 860 on February 19th. -

(b) Mr. Patanaik was admitted into‘the Mayo Hospital, Lahore, on March
8th, complaining of pain in the abdominal region. X-ray examinations have so
far failed to indicate anything seriously amiss, but he is still under observation
and further tests are being carried out. .

(¢) No application has been made for his release on account of his present
illness, but the questipn will jof course be considered if the state of bis health
renders it advisable. Government canndt accept the statement that their in-
vestigations did not disclose any serious reason for,his detention.
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(d) Mr. Patanaik was @ very efficient pilot and did g_ood work for Indian Na-
tional Airwuys, but his record was not entirely unblemished. -+
Mr., Abdul Qaiyum: With reference to pa (c) of the question, may I know
if any application deending his release whs received on ground other than
ill health ? .o

Sir Richard Tottenham: Applications have been received in the past not on
:grounds of heulth, L.

Mr, T. T. Krishnamachari: May I ask the Honourable Member if the wife
of this detenu requested the Home Member for_an interview and whether the
interview was granted ? *

8ir Richard Tottenham: Mrs. Patanaik has had an interview.

Mr. T. Ty : Did she make any representations to the
Honourable the Home Member ? . )

Bir Richard Tottenham: Yes.

Mr. T. T. Erishnamachari: What was the result of those representations,

may 1 know ? o
Sir Richard Tottenham: The representations are under consideration.

Mr. Abdul Qaiyum: Is it a fact that Government investigations did not dis-
close such a case as could be brought before a court of law ?

8ir Richard Tottenham: No, Bir,

Mr. Manu Subedar: In view of the fact that Mr. Patanaik is an efficient
pilot, will Government make use of his services by releasing him so that he can
be well as soon ar possible?

8ir Richard Tottenham: I can assure the Honourable Member that his qua-
lities a8 & pilot have been taken into very careful consideration by the autho-
rities concerned. '

ME. VIDYA RATAN’S APPLICATION FOR SANOTION TO PROSECUTE SUB-INSPECTOR
. UpBAM SmNgH

t1503. *Mr. Kailash Bihari Lall: Will the Honourable the Home Member
be plensed to state: .

() if it is & fact that one Mr. Vidya Ratan of Shahdara Delhi applieq for
obteining the consent of the Governor QGeneral in Council under Bection
270(1) of the Government of India Act 1985, for instituting civil and criminal
proceedings against Sub-Inspector Udham Singh of the Punjab Police for his
having fabricated false evidence and having launched a malicious prosecution
against him;

(b) if it is & faot that the Governor General in his discretion was pleased
%o grant consent under two separate orders one for the institution of eivil
proceedings by Vidya Ratan against Sub-Inspector Udham Bingh for compensa-
tion for alleged malicious prosecution and, the other for the institution ol
criminal proceedings for alleged fabrication of false evidence and launching mali-
cious prosecution; ’

(¢) if it is @ fact that the said Vidya Ratan applied in December, 1944, to
the Depaty Commissioner, Delhi for relaxation of restrictionseimposed on him
to enable him to pursue civil and criminal proceedings against Sub-Inspector
Udham 8ingh;

(d) if it is @ fact that no orders have been passed on the above petition of
Vidva, Ratan by the Deputy Commissioner;

(e) if it is not a fact that the courts, where the suits are to be filed, nre
bevond the limite of restrictions within which Vidya Ratan is confined; and

(f) if Government propose to remove restrictions at least to enable him to
gb to ceurt and to the lawyers?

8ir Richard Tottenham: (a), (b) and (c). Yes.

{(d), (e) and (f). T am informed that the Deputy Commissioner told Mr.
Vidya Ratan rome ¢ime ngo that his restriction order would be relaxed so as to
allow him to appear in court when negessarv.

tAnswer to tMis question faid on the table, the questioner heing absent.

.
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REQUISITE QUALIFICATION OF A SCHEDULED BANK UNDER SECTION 42
. OF THE RESERVE BANK oF INDIA AcT.

1504, *Mr. Akhil Chandfe Daftp: Will the Honourable the Finance Member
be pleased to state the requisite qualification of a Schtduled Bank under Sec-
tion 42 of the Reserve Bank of India Act?

The Honourable Sir Jeremy Raisman: The requiste qfalifications nre stated
in sub-section (6) of the section mentioned by the Honourable Member.

REQUISITE QUALIFICATION OF A SCHEDULED BANK UNDER SECTION 42
OF THE RESERVE BANE OF INDIA AcY

1505, *Mr. Akhil Ohandra Datta: (a) Is the Honourable the Finance Member
aware of the manner how the Reserve Bank at present ealculates the value
of Paid Up Capital for the purpose of Inclusion and Exclusion of Scheduled
Banks under Section 42 of the Reserve Bank of India Act and how the
Reserve Bank used to calculate this for some years immediately affer the
enactmemt of the Reserve Bank of India Act?

(b) Are Government aware of the Reserve Bank’s interpretation of the words
Paid Up Capital in Section 42 (6) of the Reserve Bank of India Act?

(c) Have Government issued any instructions to the Reserve Bank on this

question ?

*(d) Do Government propose to consider the desirability of obtaining the
opinion of the Federal Court in the matter?

The Honourable Sir Jeremy Raisman: (a) Yes.

b) Yes. .

gc; Yes. Government have instructed the Bank to follow the interpretation
now being followed. ¢

(d) No. . .

Mr. Akhil Ohandra Datta: Is it a fact that from ]984 to 1940 there was one
interpretation of the words ‘Paid up capital’, dnd that in 1940 Government
decided to put a different interpretation on them, and that these two interpre-
tations are subgtantially different? ,

The Honourable 8ir Jeremy Ralsman: It is a fuct that prior to 1940 the
words ‘aggregate value' in Section 42(6) were held to mesn book value. In
that year, on the advice of the Advocate-General, the interpretation of that
term was changed to real or exchangeable value. Some of the banks which
got into the schedule under the- original interpretation, could not stand the
test of the second interpretation, and they have had to be inspected in order
to see whether they should not be excluded from the list of Scheduled Banks.

Mr. Akhil Chandra Datta: Is it within the rights of Government to change
the interpretation of a section at their pleasure without making any amend-
ment of the Act? ' )

The Honourable Sir Jeremy Raisman: This is a matter in which the interest
of the public was also closely concerned. It was obviously impossible for the
Reserve Bank to, take the capital at a book value which has no relatign whateo-
ever to its real value, and which meant that the criterion which the Legisla-
ture had deliberately included in the statute became entirely worthless.
Therefore, it seemed to the Government of India that the other interpretation
should be adopted. . ' .

) Mr. Akhil Ohandra Datta: Are Government aWare that the two intdrpreta-
tions are fundagentally different?

_The Honourable Sir Jeremy Raisman: Government are aware that the re-
quirement that the aggregate value of capital and reserve should be of the
real value or exchangeable value of Rs. 5 lakhs as opposed to book ‘value is
certainly a more realistic and stringent criterion.

My, Akhil Chandra Datta: Then amend the Act. .

Mr. Manu Subedar: Since these are cases of hardships, will Government
consider giving theses peopleesome time, to adjust themselves and bring up the
real value of the assets to the limit required by the®Act? ;

-
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The Homourable Sir Jeremy Raisman: That is precisely what has been
done by the Bank. They have given the banks concerned time to conform to
the netw interpretation, bub certain banks hive bben unable to eonform, no
matter*how much time+wss given, that is to say, they were fundamentelly
unsound. T

Mr. Akhil Ohandra Datta: Is it a fact that on account of war development
and ‘consequent increase of prices banks have been unsble to conform to _this
interpretation, and that the same conditions still continue, namely war deve-
lopment and consequent inflation of prices? .

The Honourable Sir Jeremy Raisman: On my understanding of the matter
the Reserve Bank has given the utmost reasonable latitude to banks to con-
form to requirements, and in doing 8o, they have taken into account the
abnormal conditions at the present time. But they cannot allow conditions ‘o

continue indefinitely which are at variance with the requifements of sound
banking, .

-
ConNsTrTUTIONAL DEFECT RE MiLiTARY PENSIONS RULES

1508. *Mr. Ram Narayan Singh: (a) Will the War Secretary be pleased to
refer to his answer to Starred question No. 480 of the 22nd February, 1945,
and state the statutory authority for dealing with the subject of ‘Federal
Pensions’ falling under item 9 of the Legislative List No. (I) Government, of
Indis Aot 1985, in aecordance with the rules contained in the pension Regula-
tions for the Army in India (1940 Edition) instead of under a law passed by
the Indian Legislature? '

(b) Have these rules been published in' the Official Gazette?

(¢) Why the particular gection of the Govarnment of India Act, 1985, under
which these regulations bave been compiled, has remsined unstated on ‘he
title page or elsewheré in these Regulations?

(d) Does he propose the publication of these rules in the Official Gazette,
especially the rules which authorise ‘‘deductions’’, *‘stoppages’’ and ‘‘forfei-
tures'” of Military rewsards, reductions in Military pensions payable or earned
by length of service, withholding of pensions payable to heirs of .deceased Indian
soldiers, whose death is brought about hv accidents while on ‘‘active service''?

Mr. 0. M. Trivedl: (a) As indicated in my answer to starred question
No. 490 of the 22nd Februnry 1945, the executive authority vested in Governor
General in Council by the Government of India Act, 1935 extends to the regu-
lation of the payment of pensions to, or in respect of, persons who have served
in His Majesty's forces in India, and the Pensions Regualtions referred to by
the Honourable Member have been made in pursuance of that authority. It
is not necessary and in the opinion of Government would be entirely inappro-
priate to promote Legislation on this subject matter.

() No. 8ir. The Regulations have however been published in book form
and may be obtained from the Manager of Publications.

(c) Any such citation would have been out of place.

(d) No, Sir.

Mr. Ram Narayan Singh: In the answer which has just dfow been referred
to by the Honourable Member, he said that the question of pension is got a
matter of right, but that it is a matter of gift or bounty. I want to know
whether the Honourable Member still holds that view.

Mr, O. M. Trivedi: T sgjd that pension is not a matter f iglati
T hold' that view still. P v for legialation, and

SUSPENSION OF CERTAIN PRINCIPLES RE ELIGIBILITY FOR WAR Pexsrons v
THE CASE or INDIAN PRRSONNEL

1507.°*Mr. Ram Narayan Singh: (a) Will the War Secretary be pleased to
state if it s a fuot that the principles contained in the Command
Paper No. 6459 of July, 1943 issued by the Home Government with regard fo
eligibility of War Plnsions, have been suspended for the purpose of applying
them to Indian Personnel pending further instrucfions sujted to Indian condi-

tions resulting dn unnecessary delay if the grant of death and disablement
pensions? .
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b) Does he propose to lpy on the table of the House a these
cha&xges “‘suitpd to Indian conditions’'? 0oy of

(¢) Will he please state his authority for modifying or for deviuting irom
the prineiples enunciated to in the €ommand Paper refesréd to in (a) under the
guise ‘‘suited to Indian conditions''? . -

(d) Does he propose the grant of interim War Pensions Jending formal sanc-
tion thereof? . .

Mr, 0. M. Trivedi: (a) No. Sir.

*(b), (c¢) and (d). Do not arise.

STopPING OF “ Janer InamsY
- 1508. *Mr. Ram Narayan Singh: Will the War Secretary be plegsed to state:

(8) whether it is & fact that ‘Jangi Inams’ tenable for two lives, originally
sanctianed on account of distinguished and loyal services in the last war by tLe
Governor General of India, have been stopped without any notification in the
Controller’s Pension Circular and without previous orders of the Governor
-General of India in exercise of his individual judgment as required under Section
300(2) of the Government of India Act, 1985;

(b) whether he proposes immediate continuance of these Jangi Inams to
the legal heirs for the second life; and

(c) whether he proposes the continuance of these Jangi Inams with full
arréars from the date of stoppage in cases in which the stoppage has been
ordered by a non-judicial body without making reference to customs of the
holder’s community and to the Law of Inheritance and Succeesion; if not, why
not?

Mr. Ram Ohandra: (a) I know of no case in which a “‘Jangi Inam'’ has
been stopped in contravention of the conditions under which it was granted.

(b) and (c). Do not arise. .

Mr. Ram Namayan Singh: May I know if the Honourable Member will
inquire why ‘‘Jangi Inams’’ bave been stopped?*

Mr. Ram Ohandra: I do not think it is nceessary to make any inquiries.
No such case has come to my notice. If there is any such complaint it will
core to the notice of the Indian Soldiers Board who will go into it and eome
to a definite decision.

Mr. Ram Narayan 8ingh: T said in my question there are cases like this.
I want to know whether the Honourable Member will inquire whether there is
any case in which ‘‘Jangi Inam’'’ has been stopped.

Mr. Ram Ohandra: If the Honourable Member will give any instance in
which the ‘“Jangi Inam’’ has been stcpped in contravention of the conditions
under which it was granted, I shall certainly be glad to inquire into it.

Provisions pp FORFRITURES OF PAY AND ALLOWANOR OF ARMY PRRSONNEL
ON ACTIVE SERVIOE

1509. *Mr. Ram Narayan Bingh: Will the War Secretary be pleased to state:

(8) if he is aware that Section 48 (h) (g) of the Indian Army Act has been
worded “‘on active service forfeiture of pay and allowance for a.period mnot
excee three months’’, and that every forfeiture is subject to conviction hy
a Court Martial; if he is also aware that in the Pay and Allowance Reguls-
tions for the Army in India, both these restrictions have disappeared, and
forfeitures of over fifteen years of service have beep ordered by a non-judicial

yl

{(b) whether there has been any statutory su'%horit.y for the forfeitures,
referred to in (a) above; and

(¢) whether he proposes revision of cases referred to in (a) above?

Mr, C. M. Trivedi: (a) As regards the firat part, the answer is “‘yes'’. As
regards the second part, however, I fear I do not follow the Honourable Mem-
ber's general reference to forfeitures of over fifteen years’ service being ordered
by a non-judicial body under the Pay and Allowance Regulations for the Army
in Tndia. Tf the Honourable Member will let me have a specific instance, I
will b2 glad. to make, enquirjes. ? o

(b) and (c). Do not srise, in view of my reply td psrt (s). »
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PrLax FoR EQUALIZATION OF DISPARITIES QF REMUNERATION FOR
AGRICUITURAL AND INDUSTRIAL CLASSES .

1510. *Prof. M. @, Ranga: Will the Hondurable Member for Planning and
Development be pleased® to state: ) o

(a) if it is one of the objectives ‘of"Post-War Planning to minimise the
present disparities inethe income and wealth of agricultural masses on one side
and industrial and commercial classes on the other and to equslise the rerau-
neration to be got unit for unit of labour contribution made by the people Ly
the plough and the machjne; and . .

" (b) it the answer to (s) be in the negative, what the policy of Governmnent
regarding the prevailing inequalities of remuneration for agricultural und
industrial classes is?

The Honourable Sir Ardeshir Dalal: (a) and (b). It would be one of the
objects of postywar planning to reduce the present marked ‘disparity in the
income of agricultural labour as compared with that of industrial labour.
While it is not practicable to equalise the remuneration of all classes accord-
ing to unit for unit of labour contribution, the successful execution of the
agricultural and other plans now under contemplation should tend towards
reducing the disparity.

Prof. N. G. Ranga: Will this be kept in mind by the Post-War Planning
and Development Department and its Panels?

The Honourable 8ir Ardeshir Dalal: The object is to reduce thé very marked
disparity, but we do not say that we shall arrive_at an equalisation of agricul-
tural and industrial incomes,

MiLrTARY PUNISEMENT®OF REDUCING TO LOWER RANK FOR CERTAIN CORPS

1511. *8ri K. B, Jinaraja Hegde: Will the War Becretary be pleascd to
state: .

(8) whether it is a fact that ‘active rank’, ‘relative rank’ and rank assigned
to Viceroy's Commissioned Officers attached with Camel Corps, Bullock Corps,
or Labour Corps serving in ‘active service' areas overseas, Waziristan, or
Baluchistan, in the last War, although duly notified in Army Lists, or Daily
Order Part II or other regimental records, have been reduced, withoug taking
recourse to Court Martial, to a rank next lower (and in some cases to the lowest)
to the one which had actually been assigned to the individual and had been
carried by him right up to the date of demobilization or the date of invalid-
ment of the rank-holder on medical grounds;

(b) whether for the infliction of punishments in (a), any jurisdietion had
been vested in the Controller of Military Accounts or the Military Accounlant
General or the Government of India and whether any law or Army Instruetion,
in justification and validation of these punishments, have been made;

(c) whether he is aware that revision of these punishments have been
refused and petitions submitted to the Governor General under the provisions
of Beotiop.}80 (2) (d) of the Army Act have been with-held and names of
the individuals, who wrote such revision-petitions for the victims, have been
demanded; and

(d) whether he proposes immediate revision of these cases taking the instonce
within brackets as reference [Letter No. G2/14913, dated the 17th February
1948 of the Deputy Controller of Military Accounts (Pensions) to the address of
the Officer Commanding 16th Punjab Regiment]?

Mr. 0. M. Trivedi: (a) and (h). I regret I do not understand the Honour-
able Member's reference to ‘‘active’’ and ‘‘relative’’ ranks. If the ranks refer-
red to by him are equivalent to the “‘acting”” rank granted during this war,
the Commanding Officer is competent-to deprive a Vicerov's Commissioned Offi-
cer of acting rank. This is done administratively and is not & punishment.
Punishments ean only be awarded to Viceroy’'s Commissioned Officers in ac-
cordance with the Indjan Army Act and® for thiz pyrpose geither the Controller
of Military Accqunts nor the Military Accountant General has any powers.

]
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(¢c) As regurds the first purt, a Viceroy's Commissioned Otficer has no righu
of complaint under Section 180 (2) (d), of the Army Act, but when a petition
s submitted under sn incorrget segtion, it is returned to the complhinant for
correct submission. As regards the second part, if the . Honoursble Mewmber
cun quote u specific instunce of this nature, 1 shall be very glad to make

uiries. .
anq(dj I have not seen the letter in question but have called’ for & copy if"it.
If the case of this letter has not been covered by -the answers to parts (a) to
(c) above, s statement will be laid on the table in due course.

REFUSAL TO REVISE CASES TURNED DOWN BY AUTHORITIES AT GENERAL
HEADQUARTERS .

1512. *Sri K. B. Jinaraja Hegde: Will the War Secretary be pleased to.

state: .

(8) whether it is a fact that there has been a persistent refusal to revise or
review cases, once turned down summarily by the authorities at the General
Head Quarters without hearing the adverse party and without reference to
post-war instructions contained in Army Instruction (India) 1056 of 1922,
Government orders on the Recommendations of the Informal Committee on War:
Pensions and Amendment No, 18 of 1941 to Pension Regulations; and

(b) whether he proposes any action taking letter No. G3/16455, dated the
6th March, 1945 from the C.M.A. (P) Lahore to the addyess of the Officer
Incharge I.A.C. Records as an instance for the allegations in (a)?

Mr, O. M. Trivedi: (a) and (b). Tt is not clear to me precisely what type
of case the Honourable Member has in mind, but T assume that the letter from
the Controller of Military Accounts and Pensions to which he refers, is the
guide. My attention has not been.drawn previously to that letter; I have cal-
led for a copy of it, and will lay a statement on the table jn due course.

DISCRIMINATION AS REGARDS SPECIAL RATE oF PENSION TO VICEROY’S
CommissioONED OFFICERS, RTC.

1618. *8ri K. B. Jinaraja Hegde: Will the War Secretary be pleased tc
state: .

(a) whether it is a fact that special rate of pension payable in accordance
with the Schedule given in para. 206 (I1) (b) of the Pay and Allowance Regula-
tions for the Aimy in India, to Vieeroy's Commissioned Officers and non-
Commissioned Officers, has been refused after discharging them with the order:
t‘8ervice no longer required’’ while under similar circumstances the rate of
pension to officers and Non-Commissioned Officers, subject to Army Act, has
remained unaffected;

(b) whether there is any statutory authority for this discrimination; and

(c) whether he proposes to remove this discrimination; if 8o, when and how?

Mr. 0. M. Trivedi: (a) I am not aware of any case in which a special pen-
sion admissible to a Viceroy's Commissioned Officer and Non-Commissioned
Officer under the provisions of paragraph 208 (II) (b), read with paragraph 198,

Peusion Regulations (1928 edition) has been refused on the ground of discharge
on account of ‘‘services no longer required." "
(b) and (¢). Do not arise.

DISCRIMINATION AS REGARDS “‘STOPPAGES” ETC., IN THE CASE OF
Inpiax PErsoNNELS oF His Masesty's FoRroEs

ot tf15l4. *8ri K. B. Jinaraja Hegde: Will the War Secretary be .plenmd to
ate:

(a) whether it is a fact that ‘‘stoppages’’, ‘‘forfeitures’’, and ‘‘deductions’’
over and above those specified in the Army Act, Indian Army Act and the War
Pensions Acts, 1915 to 1920, have been incorporated in paras. 569, 5V0, 578,
notes to para. 591 (IT), 611, 620 and sub-paras. (i), (ii), (iii) (iv) and (v) to

para. 680 of the Pay and Allowance Regulations for the Army in Tndia and in
- corresponding subsequent regylations and these ‘deductioms’ etc. have heen

enforced in the case of the Indian Personnels as distinet from Non-Indian
Personvel of His Majgesty’s regular fore$s: and . -

-
tAnswer to this quostion Inid on the table, the questigper having exhausted his quota.
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(b) whether he proposes to remove this discrimination; if not, why not?
Mr. . M. Trivedi: (a) I fear I have not been able to follow the Honourable

Member's teferences to the Pay and Allowsmce Regulations for the Army in
India. » In the current edition of these Regulations mnone of the paragraphs
-quoted by the Honourable Member -refates to ‘‘stoppages’’, ‘‘forfeitures™ or
“‘deductions”, except possibly peragraph 630, which provides for the withhold-
ing of reserve pay from reservists in certain circumstances. I may, however,
assure the Honourable Member that the provisions of the Army Act and the
Indian Army Act, in so far as they are relevant, have not been modified by
departmental rules and Pegulationg to the detriment of Indian as opposed to
non-Indian personnel.

(b) Does hot arie in view of my answer to (a).

SToPPING OF DEATH ARD DISABLEMENT PENSIONS, JANGX INAMS, ETC..

116156. *8ri K. B. Jinaraja Hegde: Will the War Becretary be pleased to
state:

(8) whether it is a fact that death and disablement pensions, Jangi Inams
and Militury rewards including Vietoria Cross Allowance, once notified in :he
Controller of Military Accounts’ Pension Circulars have been stopped withont
issuing a Counter Pension Circular and the Pension Certificates have been taken
from the possession of the respective pensioners or heirs to those recepiepte
while revision petitions have been prejudiced because the reference comtainad
in those pension certificates taken back by the authorities could not be pro-
duced by the pensioner or by the heir to these pensions: and

(b) whether he proposes to lay down a definite procedure for the revision of
such cases doing away with the necessity of explanation for delay?

Mr. 0. M. Trivedl: (a) I have no knowledge of ahy such case, but if the
Honourable Member will quote a specific instance, I shall be glad to make
-enquiries. . L

(b) Does not arise in view of my reply to part (a).

EMERGENOY CADRE OF INDIAN AUDIT AND AOCOUNTS SERVICES

1516. *Mr, Hari Sharan Prasad Srivastava: Will the Honourable the Finance
Member please state:

(a) if it is a fact that the Emergency Cadre of the Indian Audit and Aceoun:s
Services is formed by promoting Assistant Accounts Officers;

(b) if it is a fact that they are required to discharge the same duties a<
they were performing as Assistant Accounts Officer: and

(e) if the replies to (a) and (b) be in the affirmative, the reasons for this
additional expenditure to the tax-payers?

The Honourable Bir Jeremy Raisman: (a) The Emergency Cadre of the
Indian Audit and Aocounts Service is formed by promoting selected Assistant

Accounts Officers and members of the Subordinate Accounts Service who are
suitable for promotion to this Cadre.

(b) Nos *Officers of the Emergency Cadre perform duites which before the
gar were performed by regular members of the Indian Audit and Accounts
ervice.

(¢) In view of the answer given to part (b) above, this question does not

arise. .

Mr. T. 8. Avinashilingam Ohettiar: What is the object in forming this
cadre? .

The Honourable 8ir Jeremy Ralaman: I gee it is called an emergency cadre
and so T fresume it is formed in order to deal with an emergency, namely, the
emergency due to the shortage of officers of the required status. '

Mr. T. 8. Avinashilingam Ohettlar: May I know if there is a shortage, how
making them into a cadre helps you to .get over the difficulty?

+Answer to thi.. quosu]:'m laid on the table® the questioner having exhausted his quota.
]
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The Honourable Sir Jeremy Ralsman: I am afraid 1 shall require notice of
any further questions. I am -not familiar with the details of this establish-
ment. . b , .

Mr. T. T. Krishnamachar®: Will the Honourable Member tell us the
streugth of this cadre? . '

The Honourable Sir Jeremy Raisman: No; I have not got that.

3

MEASURES FOR SAFETY OF PASSERS BY THROUGH QUEENS GARDEN, DELHI

15617. *Mr, Hari Sharan Prasaq Srivastava: (a) Will the Honourable the
Home Membper please state the measures taken for the safety of persons pass-
ing through roads in the Queens Garden, Delhi City?

(b) Are these roads regularly patrolled by the Police day and might?

(c) Is the constable on duty in that locality accessable at all times?

Sir Richard Tottenham: (a), (b) and (c). The Queen's Garden is covered
by police patrols in the same way as other parts of the Delhi urbap ares.

Mr, Badri Dutt Pande: As in this part of the city there have been many com-
plaints of robberies, and hold ups even in day time, will the Honourable Mem-
ber look into the matter and set things right? '

8ri Richard Tottenham: I will bring the matter to the notice of the Chief
Commissioner.

BBoSECUTIONS IN DELEI PROVINCE UNDER OBDINANOE No.X XXV orF 1943

1518. *Mr. Hari Sharan Prasad Srivastava: Will the Honourable the Home
Member please state:
(a) the number of cases challaned in the Delhi Province under Ordinance
No. XXXV of 1943 since its operatipn; L ®
(b) the number of those.who were acquifted on the strength that the selling
prices had received the approval of the authorities; and
(¢) the action taken against the staff who have harassed the dealers; if no
action has been taken, the reasons therefor?
Bir Richard Tottenham: The question should be addressed to the Member
in charge of industries and Civil Supplies Department,
RESEARCHES RE MANUFACTURING RApIo SETS
. 1518 *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Member
for Planning and Development please state:
(a) whether Government have been conducting researches over the matter of
manufacturing radio sets in India;
(b) where and since when these researches are being made; and
(c) what has been the result of these researches?

The Honourable Sir Ardeshir Dalal: (a) and (b). These researches are being
cond_ucf,ad by the Council of Scientific and Industrial Research at the Indian
Institute of Science since 1940 and at the Allahabad University since 1941.

(c) Batisfactory progress has been made in the design ang manufacture of
various components but certain essential parts, e.g., valves, have still got to
be imported. Further work is in progress. ’

Mr. T. 8. Avinashilingam Chettiar: May I know whether the Government
ocontemplate or expect that cheap radio sets” will be manufactured in this
country ?

The Honourable Sir Ardeshir Dalal: That is so. A3 a matter of fact it is
possible even now, with the parts which have already 'been designed to set up
cheap radio sets‘, but there are, as I sald, one or two essential parts, particu-
larly valves, which have not yet been manufactured in this country.

Mr. T, 8. Avinashilingam Ohettlar: Is it the intention of the Government
to set up a radio manufacturing factory ? ’

The Honourable Sir Ardeshir Dalal:  No.
ExrENDITURE IN CoLLECTION OF EXCI18E DUTY ON BETEL-NUT

1520, *Shrimati K. Radhs . Wi
Member please state, —« Bt£ Bubbmyq:i. Will the Honourable the Finance

L] -
o

n

L
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(8) the approximate annual expenditure involved in the collection of the
excise duty on betel-nut; . . .

(b iiiwﬁ view of. the dificulties and heavy expense involved in the msﬁe:
of collection of this duty snd 3£ the hardship caused to the poor, Governmen
ropose to sbolish this excise duty;” ™ i .

P Jc) in order to campensate the loss to the revenues by the abolition of excise
duty on betel-nut, if Government propose, to levy sm excise duty on luxuries
like lip-stick, rouge, scents and other cqsmetics; and
d) if the answers tq (b) and (c) are in the negative, the reasons therefor?
'&'hn Honourable Bir Jeremy Ralsman: (a) About rupees seven lakhs per
annum

(b) No. " The difficulties are not excessive, the cost of collection amounte to .
only five per cent. of tllxle revenue wgdcghthe htxh is expected to yield, and I do
not agree that the tax has caused h ip to the poor. o '

(c) and (d). Toilet articles of the kind referred to are mainly imported from .
abroad and are subjected to a high Customs duty. )

Mr. T, T. Krishnamachari: Will the Honourable Member tell us if he can
indicate exactly what is the yield of this duty for the year 1944-45? At the
time of the introduction of the Budget he estimated it at a crore, _w!nch. I be-
lieve was & lump sum. Will the Honourable Member tell us what it is exactly ?

The Honourable Sir Jeremy Raisman: I am afraid I have not got later
figures. One crore mny have been & lump sum, but it may still be reasoriably
acourate figure.

Shrimati X. Radha Bal Subbarayan: Is it not a fact that these toilet arti-
cles are manufactured in India also?

The Honourable Sir Jeremy Raisman: ] think that question should be ad-
dressed to my Honourable friend the Member for Industries.

SHORT NOTICE QUESTIONS AND ANSWERS
ErpoTION OF WALL BOUND A MosqQUe 1v KaroL Bagnm, DErar

Maulvi Muhammad Abdul Ghani: Will the Honourable the Labour Mem-
ber please state: .

(a) whether he is aware that under the Delhi Muslim Wekfs Act (XTIT of
1048), there has been established a Bunni Majlis-e-Awkaf; if so, whether the
said Sunni Majlis-e-Awkaf is the sole Administrator of pll the Wakifs in the
Province of Delhi; :

(b) whether he is aware of the existence of an old mosque and a grave yard
sttached to it in the Karol Bagh ares in New Delhi near the recently con-
altl.ructed Government quarters and that the Muslims do offer their prayers
therein;

(c) whether it is a fact that the Central Public Works Department intends to
enclose the said mosque by erecting a wall around it and thereby stoping ingress
of Muslims in it for offering their prayers;

(d) whather his Department has sought the permission of the Sunni Majlis-
e-Awkaf .to erect o wall around it;

(e) whether it is a fact that on the objections of the Mussalmans offering
their prayers in the said mosque the contractor and men of the said Central
Public Works Department have left the work; and

(f) What the intentiom is of the Central Public Works Department now ?

Honourable Dr. R. R. Ambedkar: (a) Yes. .

(b) I am not aware of the existence of any old mosque although evidence
of an old and unused grave-yard is visible near the recently oonstructed Govern-
ment quarters in Karol Bagh. But I am aware of the fact that some Muslim
residents of this area have recently built a pucca platform with a thatched roof
snd an enclosure on this area and say their prayers in this structure,

(c) In oconsultation with the Local Administration, Government have pro-
Foeed to wall off #his area in order to prevent eneroachment on this Government
and by either the Muslims or the Hindus. In deference to the representations
received irong representgtives of the Muslim community this proposal has been
oow held in abeyance pending clarification of the legal issues involved.

(d) In view of my reply to question (b) this question does not arise.

L 3
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(e) The Honourable Member is referred to my reply to question (c).

f) The Honourable Member is referred to my reply to question (ch .

8ir Muhammsd Yamin Khan: When the Honourable Member says that the
Government has decided to build & wall to stop people going on this Government
land mav I ask how does it become Gévernment 1§nd? When it is a grave-
vsrd: how does the Honourable Member say that it is Govem.n}ent land ? .
*" The Honoursble Dr. B. R. Ambedkar: As at present advised the Govern-
ment regard this to be Government land ; but I am obtaining legal opinion on it.

Sir Muhammad Yamin Khan: Does the Honourabla Member call all the
English cenleteries and the Hindu Cremation ground es belonging to the
Government ? . ver

The Honourable Dr. B, R. Ambedkar: As I said, I am Asking for legal

inion.
P Sir Muhammad Yamin Khan: But the Honourable Member has_himself said
that there is & grave-yard and at the same time he calls it as Government land ?

The Honourable Dr. B. R. Ambedkar: That is the position as Government
ig advised at present.

Sir Muhammad Yamin Khan: By whom?

M:. President (The Honoursable Sir Abdur Rahim): The Honourable Member
has already said that he was taking legal opinion.

Sir Muhammad Yamin Khan: By whom is he advised? *

The Honourable Dr. B. R. Ambedkar: By those who are entitled to advise
Government.

Maulvi Muhammad Abdul Ghani: May I know whether Government has
made an acquisition of that portion of the land to which the Honourable Member
refers as a grave-yard and mosque. '

The Honourable Dr. B. R. Ambedkar: It is unnecessary to acquire.
Sir Muhammad Yamin EKban: It can never be acquired.

JUNGSHAHI RAILWAY ACCIDERT

Seth Yusut Abdoola Haroon: Will the Honourable Member for Railways
please state: .

(8) the total number of people killed, in the Jungshahi Railway accident
which occurred very recently;

(b) the total number of people who have been seriously injured;

(¢) whether Government propose to appoint an Inquiry Committee to dea)
with the matter;

(d) whether it is a fact that the Government of Sind has appointed the Col-
lector of Karachi to hold an inquiry;

(e) what steps Government propose to take to give immediate and adequate
relief to the victims of the disaster; and

(f) the details of relief so far given? .

The Honourable Sir Edward Benthall: (s) and (b). The latest information
to hand shows that the casualties were 24 killed and 42 injured, who were ad-
mitted into hospital for treatment. Of these, six have been discharged, and
the remaining 36 are reported to be out of danger.

(¢) The Government Inspector of Railways (Post and Air Department) began
his Enquiry on the 27th March.

__(d) The rules framed under Section 84 of the Indian Railways Act, 1890 pro-
vide that a Provincial Government may appoint a District or any other Magis-

. trate to enquire into the causes which led to the accident, I have as yet no de-
f}l}:}te information that the Sind Government propose to exercise their option in

is case, .

. (e) and (f). Immediately after the accident, while first aid was being admi-
nistered wherever possible, medical help was requisitioned from Tatts, 13
miles away from Jungshahi. The military personnel on the trajn rendered valv-
able aid to the injured. Government have read with apprecistion of the heip
regomd to have been rendered by Dr. Khalea, a passenger on, the train, by Dr.
Bhagwandas of JungshaMi, and {y membb8rs of the Jungshahi S¢va Mandal,

- B2
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ho attended to persons with minor injuries. Those with more serious injuries
:e»quiring bospital treatment were evacuated from the site of the accident w1th§n
4 hours of its occurrence. Arrangements had meathwhile been _msde to have in
readiness Military, Civil and Railway .{&mbulanees ab Karachi Cantt._ Bbat_:on,
with the result that all injured persons, then numbering 48, were admitted into
the Civil Hospital by 9.55 hours. There complete arrangements had already been
made for their admission, and they are receiving the best possible medical treat-
ment. I regret to say that Six succumbed to their injuries, but of the remain-
ing 42, I am glad t.o%e.sbla to report that, according to the latest information
to hand, Bix have been discharged and 86 are still under treatment but are re-
ported to ba out of danger. )

The Railway Zdministration are meeting all the charges for hospital treat-
ment. They have also set in train the necessary arrangements. for tha.prompt
payment of compensation to the injured and to the dependents of those who lost
their lives. ° .

Mr. Lalchand Navalral: Has the Honourable Member got detsils of those
persons who have been killed and those that are in the hospital ?

The Honourable Sir Edward Benthall: I have certain details, not full details.

Mr. Lalchand Navalrai: Will the Honourable Member lay on the table a list
of those killed and injured who are in the hospital ?

The Honourable Sir Edward Benthall: Perhaps it will suffice if I arrange to
ocommunicate them to the Honourable Member.

Mr. Lalchand Navalral: May I know if the District Magistrate is making
inquiries along with the railway officials or separately? I mean the District
Magistrate who has been deputed by the Sind Government ?

The Homourable Sir Edward Benthall: /There was an 1.C.8. officer present
at the initial inquiry, by the Chief Operating Buperintendent but as yet there is.
no information as to whether the Bind Government propose to set up a formal
Inquiry. *

Seth Yusuf Abdoola Haroon: May I know if the Honourable Member pro-

8 t;) lay a copy of the report of the inquiry committee on the table of this.
ouse

The Honourable Sir Edward Bemthal: That question should be addressed
to the Posts and Air Department.

MOTIONS FOR ADJOURNMENT.

PrEVENTION oF WoORSHIP IN HiNpu TEMPLES CONSEQUENT ON REQUISITIONING OF
ProPERTY FOR MiLITARY PURPOSES AT KUMBLA.

Mr. President (The Honourable 8ir Abdur Rahim): T have received notice
of an adjournment motion from Mr. Hegde. He wishes to discuss a definite
asttelr of urgentlpu?hc importance, namely, prevention of worship in Hindu

mples a8 a result of requisitioning of property for mili rpose
in the hmﬁctkof South Kanara. ey pu s ot Kumbla

I shbild like to know whether any order has been issued prohibiti i

in these temples and if so, by whom? P tting worship

8ri K, B, Jinaraja Hegde (West Coast and Nilgiris: Non-Mu mmad
Rural): I have received .the telegram saying 'Kuml:rlgl temples, nohaworshi;!m
In gqonnection with these femples, I had asked a question earlier and the Wa;
Becretary was pleased to rep&y that permits were being given but subsequent to-
that, a week later, I received this telegram saying that worship is not allowed
in these temples within the requisitioned area.

Mr: Ram Chandra (Secretary, Defence Department): When th .
able Member asked this question on the 19th Msl;ch,'l gn)ve the reply t?m?:gg::s'
was allowed to worshippers on permits. This information was supplied to me:
by the Madras Gevernment on the 18th March, and this system under which
worshippers are allowed to go into,temples after obtaining the necessary
permits was introdbed long ago, some six months agn. when the ares in whiob-
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these temples are situated was declared a protected place. I have had no other
information sinee the 18th March, from the Madras Government saying.that
there has been any change in the system that was then ddopted and I have
no reason to think that there has been any further interference with the rights
of the worshippers.

8ri K. B. Jinaraja Hegde: It is a wrong information. The land was requi-
sitioned only in the month of January and it came into military possession from
1st February. How could the permits b issued six months ago?

Mr. Ram Chandra: The land may nof*have been requisitioned until January
or February but it was declared a protected place before under the Defence of
India Rules and worship in the temples was then regulated by means of permits.

Mr, President (The Honourable Bir Abdur Rahim): On the facts as stated
by the Honourable Member, I must hold that the matter is not urgent, nor is
it a recent matter. .

INDISORIMINATE REQUISITIONING OF FOODGRAINS RESULTING IN FOOD SCARCITY IN
BourE KANARA DISTRIOT.

Mr. President (The Honourable 8ir Abdur Rahim): 1 have also received
notice of another adjournment motion from Mr. Hegde who wishes to discuss a
definite matter of urgent public importance, namely, failure of the Government
of India to prevent the indiscriminate and excessive requisitibning of foodgrains
under threat of prosecution resulting in scarcity of food and enforced starvation
for two days in a week in South Kanara district.

Is the starvatiom confined only to two days in a week? What does the
Honourable Member exactly mean by, this motion. It is rather difficult to follow.
What is the order he is complaining of? Has he got the order?

Sl K. B. Jinaraja Hegde ((West Coast and Nilgiris: ‘Non-Muhammadan
Rural): I have got a telegram which says: ‘‘Indiscriminate and excessive re-
quisitioning of foodgrains. Petitions summarily rejected. Ryots threatened
progecution. Rations only for five days in a week™.

The Food Member requested me that this matter might be taken up tomor-
row as he i8 not here.

The Homourable 8Sir Jwala Prasad Srivastava (Food Member): No, no. [
am here. Requisitioning as a method of procurement is the function of the Pro-
vincial Government and we are not primarily concerned with it. I have made
inquires, however, from Madras and I find that the complaint is a gross exag-
geration. The facts are not as stated. I am making further inquiries. There
i» no special urgency in the matter. I can assure the Honourable Member that
1O one is starving.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): What
about two days’ starvation ?

The Honourable Bir Jwala Prasad Srivastava: That is not a fact, as far as
I have been able to ascertain.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North *Arcot:
Non-Muhammadan Rural): What are the facts? Is it true that rations are
given only for 5 days in the week?

The Honourable Sir Jwala Prasad Srivastava: No | don't think so. My
report is that it is not so. "

. L]
Mr. Abdul Qalyum (North-West Frontier Province General): Is the Honour-
able Member prepared to state on the floor of the House that people are getting
rations for the full week ?

The Honourable Sir Jwala Prasad Srivastava: They are getting rationd sufS-
12 Noow. cient for the full week. That is my report so far. I am going fur-

ther into the matter and I shall let my Honourable friend Mr. Hegde
know what the facts are. .

Pro?. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Will

the .Ho:;oursble Membe? inform® us about the facts before the end of this
ion
L]
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The Honoursble Sir Jwala Prasad Srivastava: I will do so. In any case,
there is no urgency in the matter. It is not & hew order, this has been going
. til;.m'!r? est.u:?inﬂiungm Ohettiar: May I know whether the Honourable
Member has got definite information. tht people are being given rations for seven
days in the week. .

“The Honourable’ Sir Jwala Prasad Srivastava: I have already said so.

Seth Yusut Abdoola Haroon (Sind: Muhsmmadrsn Rural): I understood the
Honourable Member to say that it is not a new order . . . . . .

Mr. President (The Eoyn;loursbla Sir Abdur Rahim): Order, order. As stafed
by the Government Member this cannot be treated as an urgent matter within
the mesning of the rule. Besides, the Honourable Member has assured the
House that he is ‘making further enquiries and ascertaining what the exact facts
are. In the meantime, so far as his information goes, the statement qontmged
in the motion for adjournment is grossly exaggerated and I hold that the motion
cannot be allowed.

e}
DxruTATION OF THE HoME MEMBER AND THE HoMB DEPARTMENT SEORETARY TO
LONDON FOR CONSULTATION RE. RECRUITMENT TO ALL-INDIA SERVICES.

Mr, President (The Honourable 8ir Abdur Rahim): I have received notice
of an adjournment motion from Mr. Neogy. He desires to move an adjournmend
of the business of the Legislative Assembly today for the purpose of discussing
o definite matter of urgent public importance, namely, the recent deputation of
the Honourable the Home Member and the Secretary to the Government of India
in the Home Department to London for consultation regarding recruitment to
certain all-India services.

What is the position? Can the Goverhment Member give any further in-
formation ? .

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): With your
permission, I should like to make a few remarks. It will be within your recol-
lection, Bir, that certain questions were asked in this House on 10th February,
last regarding the position of certain services which are referred to in section 244
of the Government of India Act, and particular reference was made to the ques-
tion of recruitment in future. Subsequently on 12th February, my Honourable
friend Nawab Biddique Ali Khan attempted to move the adjournment of the House
for the purpose of raising certain aspects of that question in debate. On both
these ocoasions, the attitude taken up by the Government was that this was a
matter which was entirely within the discretion of the Governor General, and
it was no part of the funotion of the Governor General in Council to advise the
Governor (Jeneral in this matter. Having regard to the fact that the Honour-
able the Home Member, as also the Becretary to the Home Department, have
proceeded to England, admittedly for consultation in regard to this matter, we
are entitled to take it that the Governor General in Council had made up thefr
minds to offer certain opinions of their own to the Governor Genersl or that the
Governor General has decided to consult the Governor General in Council in re-
gard to this matter. Well, Sir, in view of this, I do submit that the House is
entitled, first of all, to know from the Governor General in Council what opinions
they hold in regard to this matter, and then to criticise them, if necessary.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber may: be entitled to gét information on that point, but I do not know whether
he is entitled to move for adjournment of the business of the House for that pur-
pose. Perhaps the Home Becretary will be able to explain the position ?

Sir Richard Tottenham (Government of India: Nominated Official): S8ir, T
am rather at & disadvantage in speaking on this matter because the subject is
one with which I was not concerned in my previous capacity, and T only receiv-
ed notice of the adjournment motion as I came to this House this morning. E
think Government must take objection to the motion on the ground that there
is nothi:ig to cenbure Government about in having allowed the Home Momber
and the Home Secretary to proceed to London for consultation regarding recruit-
ment to the services in~uestion. THey are Becfetary ot State's services, under
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his control, and wherever the constitutional responsibility may lie for decisions
relating to them, 1 can see no impropriety in the Secremz of Btate’s asking for
the advice of anybody lic wishes on a matter of that kind. .

Mr. President (The Honourable Sir Abdur Rehim): The complaint of Mr.
Neogy was that on a former occasion, the attitude taken up was that it was the
business of the Governor General, to deal with this matter in his discretion and
it was not incumbent on the Governor General in Council t0 give any advice, in
that respect. The presemt position is inconsistent with that.

gir Richard Tottenham: 1 take it that it is open to the Governor General to
take advice from anybody he likes although the responsibility for the decision
may be entirely his. That is the constitutional position, as I underitand it.

Mr. President (The Honourable Sir Abdur Rehim): Whatever pay be the
exact constitutional position as regards the Governor General‘acting in his dis-
cretion with reference to the matter of Secretary of State’s services, I cannot
hold that there is anything improper on the part of the Home Member going to
England for the purpose of consultation with respect to certain all-India services
as stated in the adjournment motion. Unless there is anything objectionable in
that, I do not think the Honourable Member can move for adjournment of the
business of the House in order to censure the Government. Therefore I 1aust
hold that the motion is not in order.

Mr. K. 0. Neogy: May I know whether the Government would be prepared
to adeept a short notice question which might enable us to elieit information, in
the first instance? )

Mr. President (The Honourable Sir Abdur Rahim): I think the Honourable
Member can, if he is so advised, put down a short notice question. The Gov-
ernment will doubtless consider it. .

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
DEFENCE DEPARTMENT

Mr, President (The Honourable Sir Abdur Rahimf: I have to inform the
Assembly that upto 12 Noon on Thursday, the 20th March, 1945, the time fixed
for receiving nominations for the Standing Committee for the Defence Depart-
ment on subjects‘other than Civil Defence twelve nominations were received.
Subsequently four Members withdrew their candidature. As the number of
remaining candidates is equal to the number of vacancies, I declare Lt.-Col.
Dr. J. C. Chatterjee, Mr. Amarendra Nath Chattopadhyays, Mr. Muhammad
Muazzam Sahib Bahadur, Sardar Bahadur Captain Dalpat B8ingh, Mr." M.
Ghigeuddin, Mr. C. P. Lawson, Mr. Govind V. Deshmukh end Mr. E. L. C.
Gwilt to be duly elected.

THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT BILL)
The Honourable Sir Jeremy Ralsman (Finance Member): 8ir, I regret I am
not in a position to move this motion*. Therefore, I do not move it.

RESOLUTION RE AMENDMENTS OF RESOLUTION ON ROAD
_ DEVELOPMENT .
The Honourable Sir Edward Benthall (Member for Railways and War
Transport), Sir, I move:
“That this Assembly recommends to the Governor General in Council that the following
amendments be made in sub-paragraph (1) of paragraph 9 of the Resolution on rogd develop-

ment adopted by the Assembly on the 10th February, 1837, ngymely :
In clause (c) for the word ‘three’ the word ‘four’ and in cgnm (d) for the word ‘six* the

word ‘eight’ shall be gubstituted.”

The House will remember that on the 15th March, I moved for the election
of members to the Standing Committee for Roads, and my Honourable friend
Mr. _Essak Bait moved an amendment that the numbers be increased fréom six
to eight. I pointed out that in view of the fact that these elections were con-
ducted in pursuance of the Resolution of the House referred to, it would be
proper that a formal Resolution should be moved altering the figures from

., "“That the Bill forther o amend the Indian {ncome-tax Act, 1922, the Excess Profit Tax
Act, 1940, as reported by the Belect Committee, Kb taken into consideration.”

LV
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[Bir Edward Benthall.] _
‘six’, to ‘eight’. You, Bir, ruled that that was so, and in order to put the
matter right I am now moving the presenf Refolution. If it is agreed to I
shall move for the election of the nymber of eight as provided in the order

paper.
o Bir, I move. * L
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly recommends to the Goxernor General in Council that the follewing
amendments be made in swb-paragraph (1) of paragraph 9 of the Reeolution on road develop-
ment adopted by the Assembly on tll:e 10th February, 1837, namely : .,

In clause (c) for the word ‘three’ the word ‘four’ and in clause (d) for the word ‘six’ the
word 'eight® shall bp substituted.”

The motion was adopted.

ELECTION OF MEMBERS TO gl:g)Es STANDING COMMITTEE FOR
ROADS.

The Honourable Bir Edward Benthall (Member for Railways and War
Transport): Sir, I move:

“That this Assembly do proceed to elect in such manner as the Honourable the President
may direct, eight members to serve on the Standing Committee for Roads which will be con-
stituted to advise the Governor Genersl in Council in the administration of the Central Road
Fund and such other, questions relating to roads and road traffic as may be referred to it
during the financial year 1945-46."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That this Assembly do proceed to elect in sach manner as the Honourable the President
may direct, eight members to serve on the Btanding Committee for Roads which will be con-
stituted to advise the Governor General in Council in the administration of the Central Road
Fund and such other questions relating to roads «nd road traffic as may be referred to it
during the financial year 1945-46." :

Tfle motion wae adopted. .

Mr. President (The Honourable 8ir Abdur Rshim): I have to inform Hon-
ourable Members that for the purpose of election of Members to the Standing
Committee for Roads, the Notice Office will be open to receive nominations
upto 12 Noon on Wednesday, the 4th April, and that the election, if necessary,
will be held on Friday, the 8th April. The election, which will be conducted
in accordance with the Regulations for the holding of elections by means of
the single transferable vote, will be held in the Assistant Becretary’s room
in the Council House, between the hours of 10-80 a.m. and 1 p.m.

THE FACTORIES (S8ECOND AMENDMENT) BILL—contd,

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhammaden Rural): 8ir, regarding the question of holidays with pay,
my Honourable friend Mr. Joshi had an amendment to raise it to fourteen
days but he withdrew it in favour of my amendment advocating ten days. I
appeal to the Honourable Member in charge of this department that he should
at least accept my amendment for ten days. The reason is that Government
servants get all kinds of holidays like casual leave, privilege leave, leave on
medical certificate and various other kinds of leave. Thus persons who get
high salaries and work less are shown all kinds of amenities; the seven days'
holiday Qhat ie provided in the Bill is only intended to be of the nature of a
depreciation of human values. A machine is allowed depreciation every year
and* 2o much under the Mcome-tax Acts, and so on; but no attention is aiti
to deprec.mtlon of humen - personslities. 1 only appeal to the Honourgﬁla
Member in charge and to the Honourable Members ‘of this House that Feven
days’ holidays is much too short, whatever may be said by capitalists who are
makiny large prefits now. There is a shortage of coal and they can now
command any prices they like and thus they are making large profits. There-
fore T appeal to the House to support my amendment raising seven days to
ten days. The workers are all heavily worked and under-paid and if y:h
are not given at Ie.ast ten days every year their lives will be cut short. Th
average life in this’country is only 26 years and if that also goes down to 13
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or 11 it will be a disgrace to’the administration of this country. T therefore
appeal to the” House to support this amendment. oo

Mr. A. 0. Inskip (United Provinces: European): Sir, in rising to oppose
1his amendment I should like to corregt & statement which my Honourable
friend Mr. Joshi made on Thursday last. He stated that I supported a
longer period than seven days. That, 8ir, was not cofrect. The interests
which I represent are definitely in favour of holidays with pay. But the
object of the Bill before the House now is to give annual rest periods: and
emphasis is laid more on the rest than on holidays « with pay. I therefore
want to prove to the House that the period an industrial worker will now
enjoy for rest during a vear will amount to no less thar one day in,every four.
There arc 365 days in a year of which 52 are Bundays. TaRing at an average
13 festival holidays during a year, that brings the total down to 800. TUnder
the present Bill an industrial worker will be allowed 25 days authorised
leave,—it might be for sickness, it might be for accident. it might be to attend
weddings, it might be for anything else.

Mr. M. Ananthasayanam Ayyangar: That is not under this Bill.

Mr. A, 0. Inskip: Under the present Bill he will be entitled to count it
towards continuous service provided his absence with leave or for sickness
does not exceed 90 days. So that brings the total down to 275 days. From
that you deduct the six days he will be entitled to uuder this Bill if it
becomes law, giving him a total number of working days during the vear of
260. That. as T work out, represents one rest day in every four; and I ‘hink
we shall be making a favourable start if legislation is introduced limiting the
period to seven days at least to start with.

In this regard 1 would bring to®the notice of Honourable Members a prac-
tice that is in vogue in England. So far as T know, in, the cotton mills in
Lancashire thev have what is called the ‘‘wakes week'’, a period of seven
days when all mills are closed down for the annual seven days’ holiday.

That holiday may be granted under a statute; so far as I understand, it is
voluntary between the workers and the emplovers. And I contend that if
we start in a similar manner with seven days. with power later on to increase
it, we shall be going a long way. B8ir, T oppose this amendment.

Shrimati X. Radha Bai Subbarayan (Madura and Ramnad cum Tinne-
vellv: Non-Muhammadan Rural): Mr. President, 8ir, The number ‘seven’
seema, to be a great favourite with the Government of India. When Govern-
ment introduced the first Factory Aot in 1881 they prescribed seven years as
the minimum age of employment for children. Tt took them nearly rixty
vears to raise that to fourteen. And now when they introduce legislation for
the first time to give holidays with pay to factory workers they propose to
prescribe a period of only seven days! I hope they will not wait for 85 vears
to raise it to fourteen. We therefore suggest that they should take a step
forward now and increase it at least to ten davs.

It has already been pointed out that if workers are to have the real benefit
of these holidays with pay they must he able to go right out of the- city in
which they live and work in a cramped atmosphere year after year. And if
th_ev are to go away from the place of their emplovment, seven days holiday
with pay is very short, both with regard to time and money. We must also
remember that most of our factory labour is recruifed from landless agricnl-
turists. T would remind the House that the Roy#l Commission on Lahour
draws special attention to this noint and says that it is very important that
the laboure_rs who are recruited from the rural population should be encour-
aged to maintain contract with their villages. On page 20, of their Report,
the 0120381 Céom;nission state: .

"‘Our considered opinion is that, in present ci i i
distinct asset and th.n]:'. the general aillln lhoulfi cI:am:':: t:c';w;:;d:';:ﬁ::: kit.'ibf::. tt]:e:olt::ﬁg:' i:
and, as far as possible, to regularize it. We have not reached this £onclusion without &
clear recognition of the evils attendant on the industrial system as it stands today; but we
believe that by thoughtful and sustained effort, many of these difficulties can be eliminated

;:: minimized and that the Sdvantag of the village connection can be®conserged and, indeed,

L]
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[Shrimati K. Fedha Bai Bubbarayan. ]

For Mr. Inskip's information, I would like to read out un?ther passage
from the same Report: y _ _

“The relation of the worker to the villages is perhaps Best expressed by the legal concep-
tion of domicile. In so far as an anal is helpful, the position of many Englishmen in
India has easential similarities. For the Indlan factory worker is in most cases a man who
has taken up definite work in a place which he does not regard as his own (in many cases
even its language is foteign to him), who cherishes the hope of returning to his country now
and then and of retiring there ultimately."” ‘ .

I am sure, Mr. Inskip agrees that' the Englishmen should be given fa.cl-
lities to visit their homes during their period of service in India as they wish
%o retire there at the conclusion of their service here. Bimilarly, the factory
workers who comg from villages should be given adequate facilities to main-
tain their contact with their own homes and villages and afterwards to retire
to the villages when the time comes for them to do so. L )

Sir, in mqst countries where there is a legislation of this kind which pro-
vides holidays with pay, the minimum period is 14 days and it applies not
only to factory workers but even to domestic servants. While we are making
o beginning, we should try, as much as possible, to keep in peace with the
roquirements of todsy. I would urge upon the Government to accept 10 as
s compromise between 14 and 7.

Another point which I would like to bring before the House is abou} the
children. The Hohourable Member rightly remarked with pleasure that the
children have been given 14 days, but what good will the children derive if
they get a holiday of 14 days while their parents cannot take them away from
their city-home because they have no time or money to do so. Government
surely do not desire thap the children shauld while away their time playing
in the streets of the city where they had been working. From all points of
view, Bir, it is necelsary to increase the number of days from 7 to at least 10.

Sir Vithal N. Chandavarkar (Bombay Millowners' Association: Indian
Commerce): Bir, I listened with great interest to the speech delivered by my
Honourable friend, Prof. Ranga. A portion of his speech was nothing but an
expression of sorrow at the diminishing ranks of labour leaders as a result of
their absorption by my Honourable friend, the Labour Member, in his own
department and by the trips on which they are sent abroad. I do not wish to
comment on this. There was a sort of innuendo in his speech that the ranks
of labour leaders are getting thinner and thinner as a result of the palicy of
Government. . . . . '

Mr. N. M, Joshi (Nominated Non-official): We ecan spare enough and
more.

8ir Vithal N. Chandavarkar: If my Honourable friend, Mr. Joshi, is right
labour leadership is a very good career for either going into the Imperial Sec-
retariat here or going to the United States and the United Kingdom and have
long!:}olidﬂ.ys d:: public expense,

. President (The Honourable Sir Abdur Rshim): The iti V

leaders,does not come into the picture under this au?sendmenl::.)s tion of labour

8ir Vithal N. Ohandavarkar: The second portion of his speech was an ap-
peal to us and he asked us to be reasonable. I would ask my Honourable
!_'nend, the Labour Member, whether in the Tripartite Conferences. the Stand-
ing Compittee and other Conferences we have not been very reasonable
Evau' the amendinent about 90 days absence was the result of our initiative and
certain mod_iﬁc'ationa were made as a resuit of suggestions made by the so-
called ‘capitalist’ members in the Select Committee in ‘order to make the
ach%me _}vork 11more smoothlv.

ué¢ T would like to clear one misapprehension in the mi -

ourable. triends here: I want the House t% refnember that thian stiI?fismfgr ]h:I:ﬁ-
days with pay and not for leave with pay. The position is going to be that
people will not gosfor 7 days or 10 days but will go on longer leave. As s
result of the vastneas of the country, it will be impossible for workmen even
it they are granted 15 dgys leave with pay to Bo to tReir native places and
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return within 15 days. Under the Standing Orders, initiated by my consti-
tuency, which are now considered to be modgl Standing Orders, every work-
man is entitled to one month's leave .without pay after putting in 11 months.
or 12 mopnths—I do not remember exactly whether it is 11 or 12. What is
going to happen as a result of this "Bill will be that out of one month’s leave-
a workman will get seven days’ leave with'pay, and the rest without pay. He
will not be asked to come back within 7 days. If it is mgde even 15 days, it
will not be possible for the workers to return to their work within this petiod’
because some of the villages are not qn railway-lines; they live in villages 10-
to 15 miles in the interior. It will be impoesible for them to return to work
within 15 days. Even if you make this leave with paj for 15 days, it will be-
impossible for the employers to expect these workmen to come back to work:
within 16 days. It will have to be leave for a longer periad out of which a
certain portion will be paid for,—that is going to be the position.

Mr. Abdul Qaiyum (North-West Frontier Province: General): Then even:
seven days is superfluous, if they cannot come home. .

8ir Vithal N. Onandavarkar: They will get 7 days with pay. Out of one-
month’s leave, for instance, they will get 7 days with pay.

Mr. M. Ananthasayanam Ayyangar: You must pay for the whole month.

Sir Vithal N. Chandavarkar: I would like to know how many lawyera:
give leave for one month or 2 months on full pay to their clerks and Munshis.

Mr. M. Ananthagayanam Ayyangar: I have been doing ib.

Mr., Abdul Qaiyum: So have I.
Sir Vithal N. Chandavarkar: I do not know how many can afford to do so..

I am not going into that question, I want the question to be looked at from-
this point of view.

In my speech when the Bill wis introduced, I pointed out that in all the-
conferences we have been holding with Government from 1939 we have been.
gressing Government to introduce the Sickness Insurance Benefit first. We-

ave been saying that sickness insurance with cash benefits and medical.
relief was more important and urgent. We suggested that  holidays
with pay might follow the introduction of sickness insurance. We are going.
to have a heavy burden when that scheme is introduced, as I hope it will be-
introduced if not from 1st January 1946 atleast from 1st January 1947. There:
has been' some delay but this delay is not due to us because the problem is
very complicated and Government have to devise and seb up & machinery for-
administering the scheme. The cash benefit portion is easy but the
question of medical relief is difficult because the Provinces have to organise-
the machinery for administering the relief. Tnat is going to be a fairly heavy
burden on the industry. Seven days leave with pay according to my caleu-
lation—take my own oity of Bombay—will come to about—if all the people-
get the benefit—Rs. 17/18° lakhs a year. There are only 60/70 mills in
Bombay City. Assuming that 60 per cent. get the benefit, it will be about
Rs. 12/18 lakhs, but I hope and I expect that as a result of this concession
workmen will be induced to put in more days of work and more efficient work
so that the burden may increase from Rs. 12-13 lakhs and more people will
get the benefit of this leave. Having regard to the fact that we are going to.
face & heavy burden on the question of sickness insurance and medical relief,.
I put it to the House whether to begin with it is fair and proper that
& greater burden should be placed on tg‘:l industried when the whole question:
of the industrial development of the country is fnder the consideration of
Governmn_enﬁ. We are o helpless nation. We have no control over our
fiscal policy. We have got very little to export except raw materials. Our
ideal is to reduce imports and increase exports of manufactured goods, and if'
as a result of burden after burden our competitive capacity is reduced (it is-
bound to be reduced) then Government will have either to protect us by giv-
ing us 'hl her tariffs and thereby raising the price for the consumers or rome-
of the in ustries will have to go to the wall. That is the Alternative we bave-
to face. (At this stage Prof, N. G. Ranga interrupted.) Do not judge what:
) . b
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[Sir Vithal N. Chandavarkar.] . . .
) hat happened from 1928 to
hag haEpened as o result of the war. 'Look at 'woiamy g:vgc;l e had to

20 ‘when 8 large number of mills—I can speak
i?oa.:u down. Aag far as the jute mill induptry wes concerned, they had tt:d g;:
.on shorter working hours. (At this stage Prof. N. G. Ranga agam 111’aer'ru]}:I .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
‘ber must not go on like that. ‘

Sir Vithal N. Ohandavarkar: T hope Government will think twice before
.accepting this amendment. Government had many consultations with us
labour and provincial Ministers and after & great deal of discussion extending
«over four oy five years, Government came to the decision that seven dave was
-quite enough to begin with. I hope therefore that Government will not accept
the amendment: and I for one, representing my constituency, cannot support
the amendment proposed by my friend Mr. Ayyangar.

Mr. H. A. Sathar H, Eseak Balt (West Coast and Nilgiris: Muhammadan):
I strongly support the amendment, I do not want to detain the House on
this amendment because no long speech is required after the very lucid and
‘convincing arguments adduced in favour of this amendment by my Honour-
-able friend Mrs. Subbaruyan. After all, what is that the House 18 asking
for? This holiday is to be given to every worker after completing a period of
twelve ;months’ cofitinuous work. All that the House asks for is an extra
three days and in view of the reasonableness shown by the House in not in-
-sisting on the first amendment of fifteen days, I think the Government must
‘A8 & measure of cempromise accept this amendment.

Mr. Lalchand Navalral (Sind: Non-Mubhammadap Rural): I wish to put
‘the views of this Pprty before the House on this amendment. The only
. strong opposition that has been in this House against this amendment is that
of my Honourable friend, Bir Vithal Chandavarkar, but I think he has given
.away the case himself. He says that seven days would not be sufficient for a
man, if he goes out to his country, to return because there are so many diffi-
culties before him, like transport and other such things. Therefore if three
+days are not sufficient then it requires in all reasonableness that the time
should be extended. Now if he is going to get a holiday after twelve months,
he should be given sufficient time to meet his relatives, to attend to bhis
-domestic work and other things. Now what is asked for is only an extension
-of three days more, making it in all ten days and I strongly support it.

8lr Oowasjes Jehangir (Bombay City: Non-Muhammadan Urban): T think
“8ir Vithal has put the position very clearly and fairly. If this question had
tbeen one of a humanitarian character, I could have well understood the strong
feeling in favour of the amendment. But as it has been explained, it is not of
-8 humanitarian character. It is a question of pounds, shillings and pence.
It ir a question of giving three days wages to workmen as a gift once a year.
"That is the amendment. It is not a question of giving them three days more
‘holidays. If these workmen could not have got three days extra holidays with-
-out this amendment, I could have understood the force of the argument but
the practical position is this. You may talk of theory as much as you like bus
‘the actual position is that when you will give them seven days holidays, with

“full wages, they will attach those seven days to the holidays which they usually
“take ‘once in a year. ¢

(At this stage Prof. N. G. Ranga interrupted.)

Mr. President (The Honourable Bir Abdur Rahim): Will the Honourable
‘Membeg not go on interrupting ?

Bir Cowasjee Jehangir: Under the Bill they will get seven days pay duri
‘those holidays. Now you want to give them three days extra pay, which.
not mean three daxs extra holidays. They go away to their villages usually once
‘a yeazr. They go for a month and songetimes for a longer period. They do not
ive in the great cities of this country, They live in the villages and they go
ack to agricfiture. It is a very healthy and I must say an excellent way of
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gpending their holidays. But you will not by this amendment give them three
dlif;: extra holidays, you will give them three days’ wages. Let us understand
that position. - : . .
Now, Sir, with regard to she burden on the industry. Our mentality today
is very different to what it was ten years ago when mills and all sorts o¥ indus--
tries In this country were struggling for €xistence, when speeches were made in.
this Honourable House to give protection to these industries lest they be wiped
out. The change in that mentality has taken place merely due to the war and.
to the profits that are being made. If.such a proposition had been made ten.
years ago I venture to suggest that even my Honourable friends on the Congress
Benches would have considered it from another point of view, the point of view
of adding further burdens to the industry. In those days Governmeqnt and the-
Opposition were thinking of ways and means of relieving the industry of the-
burdens, so that they could compete with outside competition. Do not forget
that this Honourable House had to give protection to the mill industry to keep-
it in existence. Naturally those who are not in personal touch with an industz
like the textile industry of India do not realise the hard times through whi
that industry passed and the losses that we made and let the industry gratefully.
admit and acknowledge the ussistance given by this Honourable House to the
industry in those days of hardship, in those days of loss. Had it not been for-
that assistance given by this House that industry would not have been abls to-
supply the cloth required by this country in times of war. .
ven if these industries are nationalised, the burden will be paid for by-
the taxpayer, the losses will be paid by the taxpayer. If they are 1::031:1&3'63L
as they are today and bad times come, it will be the duty of this House to-
see that they are kept in existence and you will have to give protection to-
o degree which would keep them ,in existence and these burdens—statutory
burdens—will have to be taken into consideration when you are giving to.
the industry protection to keep it in existence. I will only mention,.
Mr. President, again that if this question had been *one of a humanitarian.
character, I would not have spoken. But since it is not a question of
humanity—it is simply a question of giving three days extra wages to
men who will get, their holidays whether you like it or not—I trust that if not.
in this case, at least in the future this House will keep in mind the extra burdeus.
they themselves place upon industry, when everything is blooming in the garden
and every thing is in a prosperous condition. That is the.great mistake we-
made in the last war, when every thing was prosperous we did not realise that
bad times must come and bad times must follow, Mr. President—I cannot say
how many years hence—but bad times are going to follow. Then thiz Honour-
able House will, I am sure, be in another mood and the mentality of all of us.
will change. When a proposition of this sort has been moved by Government,
when it has been accepted by the Select Committee, I think it would be wise to
leave matters as they are, not to bargain for three days pay extra this way or-
three days pay extra that way. This is merely bargaining. Y{)u may get it today
but you will have to think of it in the future. .
The Honourable Dr. B. R. Ambedkar (Labour Member): Mr. Pregident, I
am not sure that those who have moved this amendment and supported it have
much justification on their side. We always take as our standard measure the
Conventions passed at the International Labour Conferences and the Honour-
able House will remember that the International Labour Conference in 1986, .
when it took up this question, fixed six days as the measure of holidays.that
ought to be allowed. Looking at the subject from that point of view, I am not-
prepared to accept nor can anybody say that the Bill as introduced falls short of
the standard prescribed by the Internstional Labour Conference. On my side I
must also mention another difficulty. The Honourable House will remember
that this subject of labour legislation falls in the field of Concurrent Legislation.
The administrative reaponsilﬁlity for carrying out these measures entirely falls
on the Provincial Governments, in which the executive authoity for administra-
tion is vested by the constitution. Having regard to that, there has been estab-
lished a convention, vis., that.as far as this Concurrent field of legislation goes,
whatever measures are introduced, shonld have more or less the doneurrence of °

u
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vincial Governments. And 1 would like to tell the Hohso th“ the

‘ﬁiﬁfhsb is fixed in the Bill was fixed after cofisultation with the Provinces.
ﬁowever, 1 am prepared to accept the pmendment and I would very much like
to state the reason which has prevailed upon me in order to accept this amend-
.ment. The reason Which has prevailed upon me is the geographical reason. I
realise that the centres of industry and the centres of population are very vastly
.divided by long distances. A fatcory i# situated in Bombay, the labourer lives
.either in the U. P. or O. P. and has to travel long distances in order to employ
Jhimself in a useful occupation. Having re, to this circumstance, vis.,
that he has to travel long distances, I think that perhaps a small departure
amay be made froni the original proposal that stands in the Bill. It is there-
fore on that ground that I am prepared to accept this amepdment. At the
:same time, I must stipulate one other condition. I find that there is another
-amendment standing in the name of Prof. Ranga and Mrs. Bubbaraysn, the
.object of which is to reintroduce the words ‘‘at least’’, which were omitted b
.the Belect Committee, Now, the introduction of these words ‘‘at least’’ wouls
.create disharmony and I must say that I regard uniformity of principle in a
.matter of this kind to be of fundamental importance and my position therefore
in that it those who have tabled this amendment will agree to drop it, I on my
.part, am ;repared to accept the amendment for ten days. .

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): We
-are prepared to drop the other amendment, for the present.

Mr. President (The Honourable Sir Abdur Rahim): You are not going to
.press the motion?

Prof, N. G. Ranga: Not the other amendment, Bir,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

"“That in clause 3 of the Bill, in sub sections (1) and (2) of the proposed section 489B for
tthe word 'seven’ the word ‘ten’ bLe inserted.”

The motion was adopted.

The Honourable Dr. B. R. Ambedkar: There has to be one consequential
.amendment that in sub-clause (2) the word ‘ten’ shall be substituted for ‘seven’.

Mr, President (The Honourable Sir Abdur Rahim): I think the Honourabls
-Member would do well to put down a proper amendment. That, I think, can
ibe done afterwards.

The Honourable Dr. B. BR. Ambedkar: At the end of sub-section (2), in the
last line, the word ‘ten’' shall be substituted for ‘seven’.

Mr. President (The Honourable Sir Abdur Rahim): I think there ought to
.be a formal amendment.

Clause 8+ Is there any amendment?

Mr. N, M. Joshi: I have an amendment that in clause 8 of the Bill i the
'proposed section 49D the word ‘half’ be deleted.

The Honourable Dr. B. R, Ambedkar: That is further on.

Mr, President (The Honourable Sir Abdur Rahim): There is an amend-
‘ment in the name of Mr. Inskip: No. 5.

Mr, A, 0|. Illlkl‘ps f: hﬂirli ;.[ move ;

““That in clause 3 of the Bill, in the explanation at t i
for the wogds ‘sickness, accident or luthofiud leave' t::: :]:rd‘:f '?:tlsaﬁru?ﬁm.:zh:l;u:ge%
-on account of sickness, accident or for compassionate reasons’ be substituted.”

My only reason for bringing forward this amendment is to define more clear-
‘ly the words ‘sickness and acdident’. With the Bill as at present framed I fear
there will be a considerable amount of misunderstanding and friction between
employers and employees if these two words are not more clearly defined. I
have been told that these definitions will be covered by the rule-making power,
but I feel, Bir. that the question is of such importance that it should be included
in the Bill. The reason why I put ‘‘authorised leave'’ before the words ‘‘sick-
neess and accident’’ is this. In most faptories, when & man ig sick, he produces
a doctor’s certificate, or he gets the laave recomn:ended by the factory doctor,
snd invariably m such cases authorised leave is granted for a stipulated period.
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1 contend that if this is accepted and this clause is now framed as is suggested,
it will make it very clear that sickness and accident will be covered by authoris-
ed leave. Bir, I move. . .

Mr, President (The Honoursble Sir Abdur Rahim): Amendment moved:

“That in clause 3 of the Bill, in the Explanation at the end of the proposed section 40B
for the words ‘sickness, accident or authorised leave' the words ‘authorised leave granted
on account of sickness, accident or for compassionate reasons’ be subatituted.”

Mr, N. M. Joshi: Sir, I rise to oppose this amendment. What my Honour-
able friend is seeking is not & mere clarification: he wange & substantial .
What the Bill as amended by the Select Committee proposes is that the worker
may be allowed to be absent for 90 days without breaking the copdition of
qualifying for the paid holidays after 12 months continuous service. What be
wants now is that all these 90 days should be 90 days of authorised leave: that
is not what the Bill intended, that was not also the intention of the Belect
Committee. 1f a man is sick, then he does not want authorised ledve; similarly,
if an accident has taken place, then again, he does not want authorised leave.
Of course, if he is absent for any other reason, then the question of authorised
leave comes. Therefore, Sir, it is not right that the worker should be expected
to take leave even when he is sick, and even when there is an accident. Az a
matter of fact, it would some times be difficult for him, when he is sick or when
an agcident has taken place, to ask for leave. Moreover, if the employer does
not give authorised leave, what is he to do? There is no compulsion on the
employer to give him leave when he is sick. Therefore, Sir, this amendment
cannot be accepted, and that was not the intention of the Belect Committee.

Prof. N. G. Ranga: 1 rise to oppose this amendment. It puts the worker
in very greut difficulties. The worker caunot go sick if he gets authorised leave
from the employer. If he falls ill, then he has got to approach the employer
for this proposed authorisation. It presupposes that the worker has to en;psoy
a servant to go on his behalf to the employer and obtain fhis leave. Well, Bir,
most of the workers are suffering from malaria, supposing 8 worker js laid up,
what is he to do? Whom has he to send? He has to engage a servant or ask
his own wife who. may be attending on him to go and see the employer, or he
must ask one of his children. This is not workable. And then wgat. happens?
He has got to write & leave letter, he may be illiterate and so has to pay a docu-
ment writer in order to write a leave letter. All these difficulties will be there.
1 need not go into further details. We are very much opposed to this amend-
ment.

Sir Vithal N. Ohandavarkar: Sir, I support the amendment moved by
Mr. Ingkip. The position is not as has been described by Prof. Rangs. Even
now workmen do fall ill—some times for three or four days—they cannot send
8 message to the Mill about their illness, but when they come back, they gene-
rally are able to convince the management that they have been ill, and their
absence is condoned: in other words, their absence becomes authorised absence.
If what Prof. Ranga describes ig true, it will be impossible to work a factory.
We all know that very often the worker cannot send, immediately he falls ill,
an intimation of his sickness to the employer, and I say in a large number of
cases the leave becomes authorised leave as a result of subsequent sanction,

I do not know whether Mr. Joshi was quite right in speaking about the in-
tention of the Select Committee. 1 do not kmow whether it is in order for me
to refer to what happened. At the same time I would like to say that ié was
recognised that in a case of accident there ig no difficulty at all. As a result of
Workmen's Compensation Act, as soon as an accident takes place in a factory,
intimation has to be given. But it may be possible that while the worker is out,
he is run over by a motor car or & military lorry. Then he has to send word that
he has met with an accident, and then leave hag to be suthorised or granted.

During the last 11 years I bave been attending to a number of minor labonr
disputes. Once in three or four months, the Government Labour Officer and I
meet to discuss questions which arise opt of petty disputes—petty individual
disputes—and I can tedl the House that 50 per cent. of the disputes arose out
of the question whether the man was entitled to stay away from"his work, and

L]
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whether he had sufficient justification for it. It is impossible for workmen to
produce a medical certificate always, and in all such cases it will lead to un-
necessary pin-pricking and bitterness to demand ®. Now that these people are
going to get & statutory holiday of tep days, certainly, Bir, the request made
by Mr. Inskip is not unreasonable—that whenever they stay awn.% there should
be, authority for them to stay away, that their absence should be authorised.
It is not necessary that the authority should be given before they stay away;
1. P but as I said before, in the majority of cases, as soon &8 a man gives
* **%* @ proper explanation, the employer as a matter of fact says "‘All
right; your sbsence is condoned and this will be debited to your leave account’.
herefore ,unless the amendment is accepted, I am afraid there will be a lot
of difficulties, This question was raised at one time and we were told that it
could be tackled by rules made by Government, that & procedure would be laid
down to meet such cases; but it is much better—I kept quiet at the time—buf
ou further cohsideration I think it is much better that such a provision should
be in the Act itself; but if the Labour Member assures me that in the rules
iproper care will be taken to see and bring within the scope of the rules the

spirit of this amendment, then it is pos:Ii]l:JLfe that I may reconsider the matter.
The Honourable Dr. B. R. Ambedkar: Sir, I regret I cannot accept this
amendment. My Honourable friend, Mr. Inskip, stated that there was no
definition of sicknegs. I wish we could define sickness; I have searched for a
definition in the Health Insurance Act, and I find that there is no definition of
sickness for the simple reason that sickness cannot be defined. It is a matter
of certification. If a medical person says that & certain person is sick, then
everybody has got to accept that definition. If my Honourable friend’s conten-
fion was that certificate should be defined sin a proper manner, I could have
understood his complaint. But on that ground I su%mit he hag no ground for

complaint, because we propose to make rules in which persons who will have
the authority to certify Will be properly laid down: their qualifications will he

prescribed. Consequently the fear that doctors who have no practice and who
generally live on giving false oertificates will find no place in this, because the
rules, I hope, will be so framed that that sort of contingency.will be altogether
eliminated. The difficulty I find in accepting this amendment is this: my
Honourable friend says that certificates should not suffice for sickness but that
the employer should be allowed to sit in judgment, even when a certificate has
been obtained, whether, notwithstanding the certificate, he would grant leave or
he would not grant leave. I must say that that is a position to which Govern-
ment cannot be 8 party. Government cannot allow an emiployer to say that
notwithstanding the certificate given by a doctor whose qualificationg are in

accordance with the rules we have made. it must still be left a matter for the

employer to decide. I think that would be placing too much authority in the

:;:il:i;i ntixe employers; and for this reason I am not disposed to accept this

Another thing my Honourable friend remarked is this, that we ha
limib of ninety days for all the three contingencies—sickness, acdg:nfxe::;
authorised leave. Consequently in practice any malingering on the part of the
employee cannot be carried on’ indefinitely; because for the three contingencies
we have fixed a h_mlt of ninety days; and if the limit of ninety days is exceeded
then he automatically befomes disqualified for getting the benefit under the
Act. * Having regard to thewe circumstances. I must oppose this amendment

Mr, P_roddeut (The Honourable Sir Abdur Rahim): The question is:

“That in clauss 3 of the Bill. in the Explanation at the end of the qproposed section 49B

for the words ‘sickness, accident or authorised leave’ th ¢ i
account of sickness, accident or for compassionate m;.ruﬁfs.uﬁmmq"““ granted on

The motion was negatived.
Mr. President (The Honourable Sir Abdu him) :
wishes to move an_s of these amendments mu:t dl:nrﬁl;v_ Any Member who

. *  (No Member gse in his seat.) o
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Mr, Prexident (The Honourable Sir Abdur Rahim): The question is:.

“That clause 3, ss amended, stand part of the Bill."

The motion was adopted. . _

Clause 8, as amended, was added to the Bill. .

Clause 4 was added to the Bill.

Clause 5 was added to the Bill, -

Clause 1 was added to the Bill, .

The Title and the Preamble were added to the Bill. .

The Honourable Dr. B. R. Ambedkar; Sir, I move:

“That the Bill, as amended, be psssed.” ~ -

Prof. N. G. Ranga: Sir, there is one amendment hefe in my name, No. 9,
tu clause 3 of the Bill. ) _

Mr, President (The Honourable Sir Abdur Rahim): I said more -than onoe
that if there is any Member who wishes to move any further amendment, he
wmust do so.

Prof, N. G. Ranga: T beg your pardon, Sir; it is a consequential amendment;
sud it is a very formal one. _ .

Mr, President (The Honourable Sir Abdur Rahim): I cannot help it. The
question has been put and the clause has beer adopted.

The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

THE INDIAN COMPANIES (AMENDMENT) BILL—contd.

Mr. President (The Honourable Sir Abdur Rabhim): Further cons:deration
of the Bill further to amend the Indian Companies Act, 1918. .

The Honourable Sir M. Axizul Hyque (Member for Commerce and Fpdustriea
and Civil Supplies): This Bill is already before the House.

Mr. M. Anan yanam Ayyangar (Madrag ceded Districts and Chittoor:
Non-Muhammadan Rural): 8ir, I support this amendment of Mr. Chettisr and
I withdraw my amendment. It is in relation to provident fund and withdrawal
of provident fund under particular circumstances. A compromise has been
effected and the thing has been so modified as not to admit of any serious
objection; I therefore withdraw my amendment and support the amendmenf
of Mr. Chettiar. :

The Honourable Sir M. Axizul Huque: This is amendment No. 2 in the list

snd Government is prepared to accept it.
Mr. T. 8. Avl.n.uil.l.l.ng\m Ohettiar (Salem and Coimbatore cum North-Arcot:
Non-Muhammadan Rural): It is No. 1 amendment on the list.

The Honourable 8ir M. Azizul Huque: T am quite prepared to accept that
No. 1.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“‘That in clause 2 of the Bill, for the proposed sub-section (6) the following be substituted :
‘(6) Nothing in sub-section (2) shall affect any rights of an employee under the rules of
a provident fund to obtain advances from or to withdraw money standing to his credit in the
fund, where the fund is a recognized provident fund within the meaning of clause {12 of
section BBA of the Indian Income-tax Act, 1822 (XI of 1822), or, the rules of the fund

contain provisiona corresponding to rules 4. 6, 6, 7, 8 and 9 of the Indian Income-tax
{Provident Funds Relief) Rules’.”

The motion was adopted. .

Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan):
May T just point out that these papers—neither the Bill nor the amendments are
‘before us here? * ) *

Mr. T. 8. Avinashilingam Ohettiar: They have been just placed.

Mr, President {The Honourable 8ir Abdur Rahim): The question is:

“That clanse 2, as amended, stand part of the Bill.”

The motion was adopted. ¢

Clause 2, as amended, was added to the Bill.

Clause 1 was added to the Bill.

‘The Title and the Preamble were added to the Bill. .

The Honoursble Sir M. Azizul Huque: Sir, I move:

““That the Bill, as amentled, be Passed. . *
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Mr. President (The Honourable Sir Abdur Rahim): The question i8:
““That the Bill, as amended, be passed.”
The motion was adopted.

L]

THE ‘INDIAN MERCHANDISE MALKS ¢ (AMENDMENT) SUPPLE-
MENTARY BILL _
The Honourable Sir M. Azizul Hugue (Member for Commerce and Industries
and Civil SBupplie®y: Bir, I move:
* “That the Bill to amend the Indian Merchandise Marks (Amendment) Act, 1841, as
reported by the Select Committee, be taken into consideration.”
There are several amendments tabled. We have carefully °gone
through them. Some f these smendments are going to be agreed to. I do not
therefore wish to take up the time of the House. 1 move that the Bill be taken.

into consheratiop.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:

“That the Bill to amend the Indian Merchandise Marks (Amendment) Act, 1841, as
reported by the Select Committee, be taken into consideration.”’

The motion was adopted.

Mr. President (The Hovourable Bir Abdur Rahim): Clause 2.

Mr. Sami Vencatachelam Ohetty (Muadras: Indian Commerece): 8r, I

move .
““That in part (i) of sub-clause (a) of clause 2 of the Bill, after the word ‘cotton’ where
it occurs & second time, the words ‘thread namely’ be inserted.”

This is a formal amendment. Sir, I move. .

Mr, President (The Honourable Sir Abdur Reahim): Amendment moved:

““That in part (i) of sub-clause (a) of clause 2 of the Bill, after the word ‘cotton’ where-
it occurs a second time, the words ‘thread namely’ be in "

The Honourable 8Sir M. Asxizul Huque: This is hardly necessary but if my
irliend presses it we have no objection. It is intended to make the point quite

@Aar. .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in part (i) of sub-clause (a) of clause 2 of the Bill, after the word ‘cotton’ where
it occurs a second time, the words ‘thread namely’ he inserted.”

The motion was adopted.

The Honourable Sir M, Axzizul Hugue: Amendments Nos. 2 to 7 are nok
going to be moved. No. 8 in the name of Prof. Ranga is an agreed amendment.

Prol. N. G. Ranga (Guntur cum Nellore: Non-Muhammeadan Rural): 8ir, T
move:

“"That after part (vi) of sub-claure (a) of clause 2 of the Bill, the following he inserted :

‘(vii) the following proviso shall he added. namely :

“Provided thst the rules made under section 20 shall exempt all premises where the work
is done by the membera of one family with or without the assistance of not more than tem
other employess, and all premires controlled by a co-operative society where mot more than-
twenty workers are emploved in the premines’. '™

This is an agreed amendment and it is also self-explanatory. 8ir, T move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That after part (vi) of sub-clause (a) of clause 2 of the Bill, the following be inserted :

*{vii) the following proviso shall be added, namely :

‘“Provided that the rnles made under aection 20 shall exempt all premises where the work
is done by the memhern of one family with or withont the assistance of not more than ten
other gmployees. and all premises controlled bv a vo-operative society where not more than
twenty workers are employed in the premises’.’ "

The motion was ado%ted.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

*“That clause 2. an amended. stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to the Bill.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-nssembled after Tunch at Half Past Two of the Clock,
Mr. Abdul Qaivnm (One of the Panel of Chairmen) in the Chair,

Mr. Ohalrmay (Mr. Abdul Qaivum): The question is:

““That clause ¥ stand part of the Bill.”

The mouion was adopted. .

Clause 3ewas addedsto the Bill, *

L] 4
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Mr. Chairmsa (M:.. Abdul Qaiyuin): Clause 4.
Sir George Spenca Secretary, Legijutive Department): Sir, I move:
*“That in s‘ub-'clam (b]( of clause 4 of t.llr;l Bill after the words, brackete and figures

‘in sub-clanse (ii)’ the following bd inserted, namely : . -
‘for the words “‘an indication of the weight'’ the words ‘‘the length or weight”” and'.

This smendment, Sir, brings the améhdment to sect'on 10 of the Act under
amendment into line with the amendment made to section 7 by sub-clayse
(a) (iv) of clause 2 of the Bill as 10ported by the Select Committee, Sir, T move.

Mr. Chairman (Mr. Abdul Qaivum):* The question is:

“'That in sulrclause (b) of clause 4 of the Bill after the werds, bracketa and figures

‘in sub-clause (ii)’' the following be inserted, namely : o .
‘for the words “‘an indication of the weight’’ the words “‘the length or welght. and’.

The motion was adopted. .
Mr. Ohairman (Mr. Abdul Qaiyum): The question is:
““That clause 4, as amended, stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
The Honourable Sir M. Azizul Huque: Sir, I move:
‘“That the Bill, as amended, be passed.”

?. OChairman (Mr. Abdul Qaiyum): The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL
The Honourable Sir M. Axizul Wuque (Member for Commerce and Indus-

tries and Civil Supplies): 8ir, I move: .
“That the Bill further to amend the Indian Patents and Designs Act, 1811, be taken

into consideration.’ .
Mr. Qhairman (Mr. Abdul Qaiyum): Motion moved:
“That the Bill further to amend the Indian Patenis and Designs Act, 1011, be takem

into consideration.’
Mr. T. Chapman-Mortimer (Bengal: European): I do not move my umend-

ment for sending the Bill to the Select Committee.

Mr, M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Noo-Muhammadan Rural): Sir, we were under the impression that the Bill
would be sent to the Select Committee. Anvhow 1 wish to make a few
remarks, 8ir, the original Act was passed in 1911. When the Act was passed
in 1911, even then in 1. K. there was an Act relating to Patents and Desigus
of which the Indian Act was a copv. Why were not these provisions in-
corporated then in the Act of 1911? Thev were purposely left out. That is
before any invention was complete, protection wns not granted to it “hough
provisional protection was afforded on the lines on which this Bill proceeds.
Bimilar provisional prolection was afforded in the Act of 1907 of U. K. and in
the Indian Act which followed four years later, it was not thought fit to incor-
porate a similar provision and it has taken till the year 1945 to praceed to in-
corporate a similar prevision, What were the reasons for ignoring this provision
then? What is the necessity that has arisen now in regard to a similar provision
in the Act by way of this amendment? T should like glucidation 0. th.is point
first of all. Hus there been anv demand? How many instances have there
been? What is the difficulty that has arisen so far as this Act is concerned?
If really protection is to be given, T find in clause 8 there ir really no protection
at all. The cbject of the Bill is not carried out, because no suit lies for an
infringement >f an invention with respect to which provisional protection has
been granted during the period after the application is presented and hefore the
Invention is comnplete. An infringement during this period is not visited with
any penalty, n5 suit lies at the inctance of a person who has obtained provisional
protection against infringement. What I find in claure 7 ir not sufficient
protection. The wholesogne proyision in fmamr of a person, who has announced
his invention but whose invention is not complete, is sodght to be faken away,
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because no sufficient cafeguard is provided for infringement thereof: If really, as
I understand it, there is this lacuna, I would ‘ask the Honourable Member :o set
it right. It is & pity it is not going jo the Select Committee, otherwise tbis
could have been set right in the Select Committee. I never thought that the
Hanourable Mumbet Mr. Chapman-Mortimer would not move his amendmens
for referring the Bill to the Select Committee. Otherwise, any one of us would
bave given notice of such an amendment.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North Arcot:
Non-Muhammadan Rural): Bir, we expected that the motion for the Select
Committeeswould be moved and in that expectation we have not considered the
sotual wordings of this amending Bill. It is very unfortunate that that motion
is not moved. We have to learn from experience and this is ond of them.

Coming to+the Bill itself, it is not a war-time measure as some one whispered
to me. It is # permanent amendment of the Act. The original Act was passed
in 1911, when they found certain provisions sufficient to safeguard the intercats
of people who invent. But in 1945 they say they want to bring it in line with
the English Act. T should like to know what circumstances Government see
today which huve made this Bill necessary now. We on our side would like
the Bill to be considered in Select Committee, but that motion not having been
made, we are not in a position to say anything further except this that the entire
responsibility for the whole of the drafting is Government’s, and if passed
today the House has no part or lot in it. In the circumstances T leave it to the
Honourable Member concerned to make up his mind whether he will eona‘der
it on some later date or get on with the Bill now and get it passed in a few
minutes. .

The Honourable Bir M. Asizul Huque: Sir, [ will try to explain the position.
My Honourable friend ecnplained that it takes four years to get a law which is
8 good law in another countrv to come to this country. I think my Honourable
friend knows that in the earlier part of thia centurv it usuallv took 80 years to
get a good law from that country. Any way we have had this matter vel's
earefully examined; we consulted the special officer in charge of it, we conaulte
those people wh+ come in for taking patents and designs, we consulted also the
firms which are specialising in these concerns. I will take the liberty of
gad‘ing 8 few lines from the report of the officer in charge of Patents and

esions

(i} Enquiries made at this office, personally as well as by post, for particulars for
obtaining ‘provisional protection’ are becoming more and more frugnnt; and when in_ reply
the jnventors are informed that a ‘provisional specification’ cannot be filed under the Indian
Patents and Designs Act, they show serious concern, and invariably request me to urge the
Government to amend the Indian Patents and Designs Act so as to permit the filing of Provi-
siona] Specification.

(ii) It is also noticed that opposition proceedings in which the applicant and the opponent
were at one time collaborators. but had severed their connection with sach other just before
the application for patent waa filed, are of frequent occurrence.

(iii) *The leading Patents Agents also hnv'a been urging me to represent to the (.}ovemrnant
that the exclusion of the Provisional Specification from the scheme of the Indian Patents
and Designs Acw has been causing serious hardship on inventors.”

1 have personial knowledge that with the recent encouragement for researches,
specially in industrial researches, a very large number of patents are being
taken; and T am aware of the fact that there are people who have collahorated
with one who was pursuingz a particular formula which he ultimately discovered
and vet just a 'ow duys before, his collaborator separated and tried to take the
patent in his own name. Not orly that. he tried in some cases to interest
pome*industries at the cost of the oriznal Research Worker; and it has become
s problem. T hope, therefore, the House will agree to take the Bill into con-
gideration and pass it at this stage . . .

Mr. M. Ananthasayanam Ayyangar: The Honourable Member has not
answered the question that I ssked . . . . . . ) _

The Honmourable Sir M. Axizul Jfuque: We discover by experience. There
were very Mow patents’ in those days. But the war has given tremendous
fillip and now the numbar is much more.

L 4
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Mr. M. Ananthasayanam Ayyangar: My question is this. Why was not the
U. K. provision of 1907 incorporated in the Act of 1911?

The Honourable Sir M. 4xizul Huque: The number of cases, as I say, was
very smadl. . '

Mr, M. Ananthasayanam Ayyangar:..Sir, as Mr. Chapman-Mortimer has .-ot
moved the motion for Select Committee, may we be alloged to move it from
this side? .

Mr. Chairman (Mr. Abdul Qaiyum): I am afraid this is not the proper time.
The Honourable® Member should have thought of it before.

Mr. T. Chapman-Mortimer: Sir, the amendment which stands in my name
was seut in the beginning of February in order to gain time for this matter 1o be
threshed out and considered. Now after that six or seven weeks have elapsed
and I should have thought there was ample time. I greatly sympathise with
what my Honourable friends’ feelings are in this matter, but the object ¢f my
original amendment was to gain time. I am sorry if my Honourable friends
were misled.

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Sir, has tl.e
Law Member looked into this Bill and given his opinion? ‘

The Honourable 8ir Asoka Roy (L.aw Member): I certainly have looked into
the Bill at some stage or other before it was introduced in the House.

Mr. Chairman (Mr. Abdul Qaiyum): The question is:

“That the Bill further to amend the Indian Patents and Designs "Act, 1811, be taken into
consideration.”

The motion was adopted.

Clauses 2 to 15 were added to the Bill.

Clause 1 wus added to the Bill.

The Title and the Preamble wére added to the Bill.
The Homourable Sir M. Azxizul Huque: Sir, T move: -
“That the Bill be passed.”

Mr, Chairman (Mr. Abdul Qaivum): The question®is:
““That the Bill be passed.”

The motion was adopted.

THE REPEALING AND AMENDING BILL,

The Honourable Bir Asoks Roy (Law Member): Sir, I move:

*"That the Bill to rePnl certain enactments and to amend certain other enactments be
taken into consideration.’

This is a Rcpenling and Amending Bill of the normal type. [he repeals
which it effects are of matter which is spent or of amending enactments which
by virtue of section 8-A of the General Cluuses Act can now be repealed without
undoing their efects. The amendments are all of an equally formal character.
Honourable Members must have read the Statement of Objects and Reacons
which explains the nature of the Bill. And the notes give you all the informa:
tion you want in regard to the Acts which are proposed to be repealed. This is
a formal matter; it is intended to weed out dead matter and to make formal
amendments. 8ir, 1 move. *

Mr. Ohairman (Mr. Ahdul Qaiyum): Motion moved:

“That the Bill to repeal certain emactments and to amend certain other enactmenis Le
taken into consideration.’

Mr. Sami Vencatachelam Ohetty (Madras: Indjan Commerce): Bir, jn the
statement is included ‘‘The Defence of India (Amendment) Act, 1940"".

May I take it that the Defence of India Rules will cease to operate hereafter?

Mr. M. Ananthssayanam Ayyangar (Madras ceded Districts and Chittcor:
Non-Muhammadan Rural): Sir, T had put down a notice of a motion for refer
ence of this Bill to a Select Committee not for the purpose of finding any defects
in the principle on which this Bill has been based, but with 8 view to =xercise
greater scrutiny in the hundred of Acts which have to be repealed, or modified,
But I was assurcd by my Honourable friend that great scrutiny was bestoved
on this and there is absolutely nothing fyrther to be scrutinized in a Belect Com-
mittee. I would however like to bave information regarding oné or two items:

[ ]
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On page 4, under the heading ‘Ordimances made by the Governor Generul
undet section 72 of. the Government of Indis Aet, as set out in the Ninth
Schedule to the Government of India Act, 1985’ there is a list of Ordinances—

The Payment of Wages (Amendmeiit) Ordinance, 1940.

The Currency Ordinance, 18940—Section 8.

"The Nationul Service Ordinance 1940.
The Indian Coinage Ordinance, 1940
The Indian Tea Control Ordinance 1940, and so on.

Is it necessary to include these in the Schedule, when it is open to the
Governor (jeneral himself to repesl any particular Ordinance? Is it necessary
to have an Act fdr the repesling of these Ordinances when the authority which
passes those Ordinances has also got the right to repeal them? -

Then, Sir, in the First Schedule, on page 2, is- included "l‘he_ Defence of
India (Amendment) Act, 1940—The whole. What does it comprise of?

As a matter of fact it is very difficult to get copies of these Acts. Whenever
I went to the Librarian and I asked him about copies of certan Acts, he gave me
out-of-date Acts. Perhaps the copies available in the Library are very few and
the Acts passed in 1989 to 1942 are given to some Members and others have
to go without them. It seems he gets only one or two copies of the latest
Acts. We are therefore not in a position to see what this means and how is it
intended to be repealed. Therefore it is necessary to scrutinize, and if the
Law Member has bestowgd himself the necessary scrutiny and attention over
this, T have no intention to press this matter to a Select Committee.

The Honourable Bir Asoka Roy: I can assure my Honourable friend that this
matter has been examined with the greatest possible care by the Drafteruan,
Mr. Bartley, in the first instance, and I have also looked into the matter.

When an Act has bsen amended bv an Amending Act, the Amending Act
can be removed from the Statute Book by virtue of Clause 6(A) of the General
Clauses Act which, for the benefit of Honourable Members, T will read:

““Where any (Central Act) or BRegulation made after the commencement of this Act
repeals any enactment by which the text of any (Central Act) or Regulation was amended
by the express omission, insertion or substitution of any matter, then, unless a different
intention appears, the repeal shall not affect the continuance of any such amendment made
by the tment 8o repealed and in operation at the time of such repeal.”

Therefore, ull Amending Acts can be weeded out as being entirely unncces-
sary. The othor Acts which are heing repealed are Acts which have altogether
spent their force and are no longer law. Tt is not necessarv to have them in the
]B?'tatll:ta Book tud this Bill is intended to remove such Acts from the Statute

ook.

Mr. M. Ananthasayanam Ayyangar: What about Qrdinances?

The Honourable Sir Asoka Roy: Ordnances which are no longer in force are
repealed.

Mr.. M. Ananthasayanam Ayyangar: Why cannot the Government repea! it?

The Honourable Sir Asoka Roy: The Legislature can repeal the Ordinances,

Mr. Ohairman (Mr. Abdul Qaiyum): The question is:

“That the Bill tc repeal certain enactments and to amend certain other enactmenfs Le
taken into-consideration.” "

The motion was adopted.

Clauses 2, 3 and 4 were added to the Bill.

The First Schedule was added to the Bill,

The Second Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The mrlbl‘. Sir Asoka Roy: Sir, T move: -

““That the Bill be pasesd.” . . .

Mr. Chalrman (Mr. #hrlul Qaivum): The question ig

‘“That the Bill be p ! R ! ! :

The motich was ldopte::l. . '




THE INDIAN CENTRAL OLLSEEDS COMMITTEL BILL.

Mr. J. D. Tyson (Secretury, -Uepurtment of Educut.on, Health und Lunds) ;,
Sir, i move: . .

“That the Bill to provide for tije creation of s fund to be expended by a Commrittes
specially constituted ior the improvement amd development of the cultivation and marketing
of oilseeds and of the production and marketing.of pilseed products be referred to a Select
Committee consisting ¢t Fiol. N. G. Hanga, sdr. Satys Narayan Sinha, Mr. M. Ananthusaya-
vam Ayyangar, FPandit dhembhudayal Misrs, sr. . Mubsmmad d:il.luulu Ulluuduurir,
Dr. Habibar Rahman, Maulvi Muhammad Abdul Ghani, Mr. Govind V. Destunukh, Mr.
E. L. C. Gwilt, S8ir Abdul Halim Ghuzoavi, Rao Bahadur N. Siva Raj, Kuuwer Hajee
lsmaiel Alikhan aud vhe Mover, that the number of members whose preseuce shall Le neces-
sary to constitute a meeting of the Committee shall be five and that the Committee be
authorized to meet at Simla.”

There is no need, 1 tauke it, for e to describe in uny detail the luy-:)ub of the
Bill before the House. 1t tollows tumiliar lines—u cess om an sgricultural
product, collected ut the processing stage, to finance research and development
in the cultivation, warketing snd processiug,—of oilseeds in this case; the fund
to be administered by s statutory committee representative of s#ll the main
interests affected. 1 propose, thercfore to content myself at this stuge by giving
the House the background of the proposals, and the reasons why we huve
thought it sdvisable to promote legislation :n this mutter even in war-tims. 1
shall then conclude with a few remarks explanatory of the way in which we bhave
adapted this form of legislation to the special purposes of research and devolop-
menteof oilseeds und their products. . '

1 was reading recently, in u thesis on the oilseed trade of India, of The
-different uses to which vegetuble oils were put in Europe uat a time, before the
war, when Europesn countries could get vegetable o.ls, and I found thai the
author grouped the uses of these vegetable oils under twelve heads. 1 should
like very briefly to detail them. .

First of all, he put oils for edible purposes; then, oils for ‘‘external use on
the body'’—including, I presume, the hair; thirdly, oils for illuminating
purposes; and then he went on to give a group of uses of oils in manufacture,—
manufacture of soups, paints and varnishes, compound lubricants, ghee and
Lutter substitutes, oii-cloth, candles, tallow substitutes, glycerine and siearine,
I wus also interested to find that the oilseeds for all these purposes are grown
in lurge quantifies in Indin. Indeed except for soya bean, which we
coulid grow if we could induce anyone to consume it, and paim
kernels and olives, India grows ull the principsi oilseeds. She is one of the
greatest producers of oilseeds in the world. Indeed it has been computed thut
she produces one quarter of the totul pre-war world production of oilseeds.

Dealing still with vegetable oils, the author wants to point out—(he is speak-
ing of the prospects of developing the use of vegetuble oils}—that ‘‘in an agri-
-cultural country like India with a population of 850 mill ons’'—he was writing
some years ago)—''all of whom ure potential consumers of oils and buvers ~f oil
cakes and possible users of soaps''—(that is his phrase, not m'ne)—'‘possible
‘users of soaps, paints und varnishes, and who consume large quantities of oil for
illuminating purposes and where there is ample evidence of an industrial awaken-
ing, great devclopment of motor transport and aviation, the oil industty has
really a very bright future before it””. The use of vegetable ols for many of the
purposes to which T have referred has the sanction of antiquity in Indin. ut
there is no doubt thut much more use could be made of our immense resources
n raw material by the introduction of new methods and new industries and the
improvement of those already established from old titnes. .

. Apart from the vegetable oils and their uses, there are the uhwost squally
‘important residuary uses. Most of our imporiant oilseeds when pressed
give oilcake which can bhe used to ndvantage e'ther as cattle fegd or
a8 fertilizer or for either purpose. At present, as the House is well
aware, though India consumes much of her oilseed in one way or
anoth_er. nl}e sould with advantage consume it all, and much, more. She ualso,
especially in peace-time, exports much of it, mainly in the form of seeds or
kernels, thereby losingeboth the profits o the manufa:-turing process and the
-
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use of the residue—the oil cake. She’mlso in_peace time 'imports oilseed
products, at a price sometimes quite out, of ke€ping with the cost of the raw
material, which she may herself havg exported. A development on the indus-
trial side should lead to a position in which India could retain more of these
advantages for Ldr own enjoyment—extracting the oil in Ind'a and exporting
only such oil and oilcake as she herself did not require.

To advance the prospects of those interested in oilseeds, whether as culti-
vators or manufacturers or merelv from the point of view of the consumer,—
that is to say for nutrition or external application—there is almost unlimited
scope for,research and development. What we want is & co-ordinated pro-
gramme of rescdrch covering cultivation, marketing, storage, manufacture »nd
standardization of the product. We have found that ad hoc schemes of 1esearch
and development, financed by the Imperial Council of Agricultural Research,
do not, and eannot within a reasonable time, touch more than the fringe of the
subject. I do not think it would be d'sputed that what has proved helpful to
the cotton grower and the cotton industry should be equally beneficial to the:
interests concerned with oilseeds which, I am told on good authority, are really
much less well organized than the cotton intcrests. This was the view of the
Federation of lndian Chambers of Commerce and Industry which at its meeting
of March 1944 unenimously adopted a resolution favouring the establishmont of
2 Centrul Committee on oilseeds on the lines of the Indian Central Cotton Com-
mittee. I should like to read the relevant portion of the resolution passed by
the Fedration of Indian Chumbers of Commerce and Industry on this question.
They resolved that—

*“In view of the fact that oilseeds, especially roundnut, castorseed, linseed, ra d and
cotton seed constitute some of the most important cash crops of India and in view of the-
fact that the present position of the oilseeds markets is likely to affect injuriously the
interests of the grower in.the absence of a Central representative Body, and having regard.
to the potentialities of the development of industries depending upon them, the Federation.
strongly urges upon the Government of India to establish immediately a Central Oilseeds-
Committee on the lines similar to those on which the Indian Central ton and Jute Com-
mittees are constituted, so that it may he helpful in safeguarding the interests of the producer-

and ‘iin giving proper guidance to the interests concerned 4n the post-war reconstruction
ied.”

I would add that a somewhat similar recommendation was made. I believe

unanimously, by the representative Oilseeds Committee of the Imperial Council
of Agricultural Research in August last.

Bo, Bir, encouraged by the representatives of commerce and industry. we
have decided to bring forward this legislation at this time, bel'eving it to he in
the interests of the cultivator, the industrialist and the consumer salike.

The Bill proposes to finance the activities we have in mind by means of a
cess ‘‘at such rate, not exceeding one anna a maund, as the Central Govern-
ment may frorn tima to time and after consulting the Committee, fix in this
behalf’. T can tell the House that on present figures we estimated that a levy

n:k;;hg full rate, that is the maximum rate, would bring in a revenue of Rs. 24
5.

The Commitee we propose to ret up for the administration of the fund is a
large one, but it is difficult to see how it could be cut down without denying
representation to intercsts or areas thut ought to have a voice in the management
of dhe fund and in the eontrol and direction of the Committee's activites. -I
would like very briefly to analyse the proposed composition of the Committee
as it is made up of a very large number of elements, in ciause 4 of the Bill.
There is first of all the Vice-Chairman of the Imperial Council of Agricultural
Research and there are five representatives of the Central Government. We
bave departments here in the Central Government which are obviously
interested in & Committee of this kind. Then there are seven representatives of
Provincial Govemaments and one of State Governmeénts interested. I shsll
return to that item presently just to sake a remark. Representatives of growers
number fifteen. Reprepentatives onethe commercial sifle number fifteen also—
seven of indestry and eight of trade and ebmmerce. Consumers are to be given

.
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three representatives and we hope the Legislature will help us here. Finally

there are four, rniscellaneous seats to gover a representative of the co-operative

movement and such other egperts, as it might be well to add. It might be.
desirable, for exawuple, t¢ add an ecenomist to the committee or representativia

of interests not otherwise provided for. .«(I.do not see him in-the House at the -
moment, but [ expect to hear the voice of Mr. Joshi rnisgd in the interest of
labour representation and if he does not ask, Prof, Ranga will do so.) .

Here I feel and owe an apology to the House. 1 find there is a slip :n an
item of the Bill which concerns the representatives of Provincial Governments,
It is in Clause 4(e). As it reads at present it says: ‘‘Seven persons representing:
respectively th: Departments concerned with the oilseed-crushing industry’' in-
certain provinces, and then at (f) a similar entry as regards the Indian States.
When we consulted the Provincial Governments about our proposals, this item:
epecified the representatives of the Agricultural Departinents of those Govern-
ments. One Provincial Government said that they l'ked our committee gzene.
rally but they did not understand why we were compelling them to send as their
representative 1 member of their Agricultural Department. ‘‘Let us choose our-
own representative to voice the views of the Provincial Government. We inight-
want to send the Director of Industries.”” We thought that that was fair enough
and decided to leave Provincial Governments a discretion as between an Agricul-
turgl or an Industrial representation; but I see that in the Bill as printed we-
have committed the Provincial Governments to sending someone froin theirs
Industries Departments. That was far from our intention and if the House
gives us a Select Committee on this Bill, it will be our business to correct
that so as to leave the Provincial Governments free to send the kind of represen-
tative that they may wish to send.

I do not think I have- anything more to say in commending the mot'cn to-
the House except that the proposals have the blessing ef all the Provincial
Governments and, as I say, they follow on the resglutions of the Federated'
Chambers and the Imperial Council of Agricutlural TResearch Oilseeds
Committee. We should like the Select Committee to be set up this Session:
with a view to the consideration of its report probably at the next Bession «f the
Legislature,—there being, I understand, no time to have the Bill taken through
all its stages this Session.

Sir, T move.

Mr, Chairman (Mr. Abdul Qaiyum): Motion moved. :

“That the Bill to provide for the creation cf a fund to be expended by a committee
specially constiluted for the improvement and development of the cultivation and marketing
of oilseeds and of the production and marketing of oilseed products be referred to a Select
Committee consisting of Prof. N. G. Ranga, Mr. tya Narayan Binha, Mr. M.
Ananthasayanam Ayyangar, Pandit Shambhudayal Misra, Mr. uhammad Huseain,
Choudhury, Dr. Habibar Rahman, Maulvi Muhammad Abdul Ghani, Mr. Govind V.
Deshmukh, Mr. E. L. C. Gwilt. 8ir Abdul Halim Ghuznavi, Rao Bahadur N. Siva Raj,
Kunwer Hajee Ismaiel Alikhan and the Mover, that the number of members whose presence
shall be necessary to constitute a meeting of the Committee shall be five and that the Com-
mittes be authorised to meet at Simla.”

Msaulvi Muhammad Abdul Ghani (Tirhut Division: Mubammadan): 8'r, I
beg to move:

Ocl;bT::tmt:l;"Biil be circulated for the purpose of eliciting opinion thereon by the 3lst

, The object of moving this motion is to have the opinion of the people §
arge. . ’ .
Mr. Ohairman (Mr. Abdul Qaiyum): There are two more amendments. Ii
understand that Prof. Ranga is not moving his amendment and Mr.
Ananthasayanam Ayvangar . . . . ..
Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and €hittoor:
Non-Muhammsadan Rural): I am not moving mine.

Mr. Ohalrman (Mr. Abdul Qeiyum): The Honoursble Member may procced.
Maulvi Mubammad Abdul Ghani: I find, Sir, that one by one every ugrioul-
tural product is goingsto be taken away Jrom the sphere of action of the Provin-
cial Governments to whom these subjecte were transterred and.the Honoursble-
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Member is goiug to take the power w some form or other. Thefe is u Bill
pending about rice. . 'Lhe cocouuv Bul bus been dassed. There is the Cotton
Cess Act, the Coffee Cess Act and also the Tea Cess Act. Un ulwost ail the
.commodities there are one or more Acts'in the name of improvement and better
supervision. For these very purposes the Provincial Governments bLuve
appointed departments, Directors of Agriculture and also Directors of Industries,
.to. What will those suthoritics do? This body is a very large one cousisiing
at present of 52 membgrs. When this body or the officers appouted by this
body give advice in matters of growth and development of oilseeds and storage,
what will be the functions of those experts appointed by the Provincial Govern-
ments. TBe (lenteal Government would have been well advised to ask the
opinion of the I’rovincial Governments, whether they are going Yo abolish those
Departments or not. After all it is the people’s tax money which is spent on
the maintenance of so many servants. The masses pay the taxes with very
.great difficulty and the taxes so reslised are going to be spent in this manner.
The President of the Imperial Council of Agricultural Research is there to advise
-on matters relating to research. He will have here to work as the President aund
his whole time will be tuken up here. 1 find & similar provision in the Rice Bill.
I am speaking subject to correction; he will also have to work on the Iice
Committee. This poor fellow how will he find the time? This Bill whethtr it
‘will do good is a matter for future consideration but one thing is certain that the
life of the Food Depurtment is going to be prepetuated. 1t says here that the
three persons representing respectively the Departments of Commerce, Indus-
tries and Civil Supplies and Food to be nominated by the Central Government.
8o the Food Department whose life, we understood, was for the duration of the
war, is going to haye a permanent life. There are many things in regard to
‘which it touches the masses and I therefore thought it proper to move my
motion for circulation, s6 that the people at large may give ther opinion with
respect to this inethod of taking one product after another and entrusting it to
an autonomous Committee or a similar committee. With these few words I

move my motion and I hope the House will consider my arguments and allow
the Bill to be circulated.

Mr. Chairman (Mr. Abdul Qaivum): Amendment moved :

*That the Bill be circulated for the pur f eliciting opini
'chber,tlﬂﬁ"' purpose of eliciting opinion thereon by the 3lst
Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbuatore cum North Arcot:
Non-Mubhsmmadan Rural): 8ir, Mr. Tyson is the only man in this House re-
ipresenting Government, who speaks for Development Departments. ‘Lhis is
-one of the numerous Bills which have been brought forward from last year.
"The question of oil seeds is & question which has to be faced. Lots of vil seeds
-are exported outside the country. By their export we lose not only the oil,
but, more important than oil, the oil cake by which | mean manure which our
<%:land very lamentably lacks. and also fodder for our cattle. Besides these the
woil industry would be able to provide thousands of men with lahour and susten-
ance. 8o, if research can be made, and this industry made possible, in this

«ountry, that will be welcome. While generally supporting the Bill, T am not
able to understand or give Bupport to certain clauses.

Mr. Tyson has said that the probable amount of money that he will get is
Rs. 24 lakhs. I have not been able to gather from what sobrce or figures he
has arrived at that conclusion. 1 have not seen figures of the number of oil
mills egisting in this country and the number of maunds of oil which is produced
in this country. ' Apart from that the export of oil seeds outside this country is
very large indeed if we go by pre-war figures, as during the war it is quite
possible that the export must have suffered due to abnormal conditions, and we
oAn never base our action on these gbnormal conditions. From 1930-31 to
1987-B8, that is pre-war period, I seesthere has been o ‘steady increase in the
«expart of oil seeds outside this country. Castor oil which was ninety lakhs of



THE INDIAN OENTRAL OILSEEDS COMMITTER BILIL 2326
maunds in 1930-31, was 92 lakhs in 1937-38. Ground-nuts which was 6 lakhs
odd in 1980-81, was 8:35 lakhs tons in 1988-39. So also linseed: it was 2
lakhs 56 thousand tons in 19§0-81, it is 8 lakhs 13 thousand tons in 1938-89.
. Bo, Bir, the most important seeds have increased in export.-

There may slso be a great quantity ob oil which is being imported into this
country, and may I suggest to him that, instead of imposing a cess on oil
crushed in this country, it would be better to put an export duty on oil seeds
sent outside this country, and an import duty en oil imported into this country.
If this is done, not only will Government get revenue enough for this fund, Lut
that by itself will support oil producing industries; that will help to keep within
the country oil seeds which are being exported, and oil being made in this
Country, and oil cakes being utilised in this country as fertilisers and as fodder.
Bo I suggest that a cess should not be levied, as mentioned in clause 3 of the
Bill on oil crushed in this country, but that an import duty must be levied on
the oils imported into this country, and an export duty on seeds exported ous

of this country.

Now, Sir, it is true that a few rescarches that have heen made in this country
have brought out that the present oil resources can be utilised for purposes for
which they have not been used till now. In Calicut it is a friend of mine who
found out that ground-nut oil could be used instead of crude oil to run engines,
and it sgome places I know that ground-nut oil has been used instead of iruported
crude oil, but crude oil is so much cheaper, and so ground-nuf oil cannot perma-
nently displace crude oil. I believe, Sir, that with research many of the oil
imports which we regard as indispensable for running diesel engines, motors,
efc., can be substituted by ground-nut and other oils. ’

1 have only one more paint to méntion before T sit down, and that is aboub
section 4, about the suggestion of the Central Oilseeds Committee. T find thaé
on every one of these Committees—it may be oil seeds, it may be cotton, it may
be rice——representation is given to two bodies. I do nof know whether separate
representation for these two bodies is necessarv, They have almost become
vested interests. One represents the Federated Chambers of Commerce, and
another the Associnted Chambers of Commerce. With so many representatives
of interests concerned I begin to doubt whether another person is necessary
from these two bodies which I have mentioned just now.

I would draw the attention of the House only to one other matter, and that
is clause 18. [ suppose this Bill has to a great extent been copied from the
Cotton Cess Act. Clauses like clause 18, sub-clause (2), have been opposed in
this House many times. One was opposed in the Amendment Bill to the
Income-tax Law which the Honourable the Finance Member refused to intro-
duce to-day. T suppose, 8ir, the Select Committee will go into the matter ond
make the necessurr amendments.

8ir, we support the motion for Select Committee.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rurnl):_ Mr. Chairman, it is one of the several Bills that have come before the
House in the same shape or form. [ remember two years back we passed the
Cocoanut Committee Bill, and if T oppose this Bill today T am sure my Honour-
sble friend, Mr. Tyson, will get up and say that at the time the Cocosnut Bill
was passed I suggested that the whole scheme of oil ptoduction should be taken
together, that cocoanut and oil seeds should be clubbtd togther, and that there
should be one Committee. T still hold the same view. It might be that
cocoanut is 4 different type of product, but it is used for the purpose of extract-
ing oil by and large, and I think it would have heen better if my Honourable
friend had one Committee instead of two Committees, one for Cocoanat and
another for oil seeds.

With regard to the composition of the Committee, my Wonourable triend,
Mr. Avinashilingam Chettiar, had something to say which is worthy of being
noted. It is the sume Committee of 52 members over pgain like, for instance.
the Rice Committee. For the time being the Rice Committee appear to be in

L]
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suspended animation. We had the same schemes in the Cocopnut Committee
Bill which is now an Act. And there are several other legislative ~measures
before that of an analogous nature. I think, S, Mr. Tyson and his advisers
will profit if they give some time to.the.study of the working of these Committees.
If the Committee is to be useful at all, I do not think a committee of 52 is
pecessary, though'it might be said that in clause 18 they have provided for the
appointment of a Standing Finance Sub-committee or other sub-committees out
of this committee of 52. The Mover of the Bill said that he expected about
24 lakhs of rupees to e callected by way of this cess at the rate of one anne
per maund; and if the travelling expenses of these 52 peoples is to be paid a good
portion of this 24 lakhs will come out of it. If this committee is to do some
good, it ought tc be in the shape of an expert committee and J think the Gov-
ernment will do well to co-operate with the Select Committee in trying to cut
down the namber, so far as this committee is concerned. It might be very
good to have a committee with a constitution similar to what is outlined in
clause 4 if you are framing a constitution for this country; but we need not go
into that elaborate length when you want a committee merely for the purpose of
helping the oilseeds industry.

This Bill reproduces some of the defects which we pointed out when we dis-
cussed the Rice Committee Bill. The fund that is to be created for this com-
mittee is by means of & collection of one anna per maund on every maund of oil
milled: and a mill is defined in the section relating to definitions. There is
again the same rigmarole of & miller having to send out monthly returns, the-
collector having to assess him; and as my friend Mr. Avinashilingam Chettiar
pointed out very pertinently, there is a clause 18—a similar clause finds place
in the Cocoanut Cemmittee Act and in the Rice Committee Bill, in the Cotton
Commiittee Act and so,on,—a provision to which this House seriously objected
in relation to Income-tax. Obviously the miller is not a particularly powerful
person in this country, and it does not matter if the mill is entered by the

suthorities concerned and his books seized and sealed for whatever purpose i
may be.

What T really object to is this: if this Government has adopted a particular
method of improving the produetion and marketing of a particular article, need
that be followed right through? Cannot their intelligence be exercised in regard
to varying the procedure and simplifying it?  Cannot the Honourable Mr.
Tyson, for instance, take advantage of that new fangled machinery that has
been established in the Commerce Department, the administrative intelligence
room, and find out from them how the whole matter can be simplified, instead
of this elaborate procedure for a comparatively little amount of work that has to
be done in connection with the oilseeds industry -and the very doubtful results
that may ultimately be yielded from this proposal? We do objeet to .he same
kind of provisions being brought in and we also object generally to the creation
of autonomous bodiee for every particular article that is produced and marketed
in this country. There will ultimately be no end to it. =~ We shall probably
have as many committees as there are articles produced in this country if we
go on developing on these lines. '

J think the Honourahle Member would do well before proceeding with this
measure to see if he cannot club two or three or four products together and put
them under one committee. Bince he is going to give suchswide representation
an‘d allow 52 people to travel to Delhi or whatever the headquarters of this com-
mittee happens to be, why not make the number a hundred and get representa-
tives of four or five different industries brought under one Bill? Otherwise, if
we are to go on at this rate of having one committee for one particular product,
there will be no gnd to it. While I am unable to sympathise with the need for
eiroulation, because I do not supposg anybody is going to trouble himself about
it and send an opinion, I am not quite convinced of the need for the Bill itself
in its preserft form. I think it is worth while for the Government to investigste
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and find out if they can simplify this process, both in the matter of collecting
the cess and in the matter of the working. of the Committee and in the matter of
the constitution of 8 committeey and whether some different or new ideas cannot
be brought in by which the whole thing can be simplified.

I do not know what the Select Committee will do, whether the Belect Com-
mittee will pass this particular Bill in the same way as this House passed
more important measure like the Indian, Patents and Designs Amend'ng Bill,
merely on the strength of the fact that previous measures have been passed
without much scrutiny and therefore even this can go 'in. My Honourable
friend Mr. Chettiar has at any rate blazed the trail in regard to one partioular
clause. Consistency requires that the House should object ta clause’13. At
any rate there is no point in having this clause in this Bill, when we objccted
to it in a more important measure.

1 would conclude by saying this: that I would like the committes to go
thoroughly into the Bill, te eut down drastically the duties cast upon the collect-
ing officers and urge upon the Provincial Governments, to find out some other
means, if possible, by which they can collect a fund for this committee without
so much of fuss and also to reducz the number constituting this comrmt.tqe; and
finally to explore, if possible, to bring the various committees of this type

together and suggest to the government to drop this Bill, if necessary, and bring
it in a different form.

Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan):
Sir, T have great plessure in supporting the motion moved by my honourable
‘friend, Mr. Tyson. I oonsider this, measure as a very useful one. Our pro-
duction of vegetable oils is'a very important industry in India and our export
of oils in pre-war days was also considerable.  Anything done to improve the
quality and quantity and for carrying on research work—any measure that helps
towards it is a measure which we must support. I hope that the Select Comn-
mittee, when it sits on this Bill, will improve this Bill ar much as possible and
we will have a measure which will be of as great benefit to this country as
human ingenuity can produce. I have only one suggestion to make to the
Belect Comunittee. Witn regard to the coustitution of this Central Oilseeds
Committee, with which clause 4 deals, I find that 8 number of commercial bodies
are authorised to send representatives on this committee.  Sub-clause (n) pro-
vides for one person representing the Federated Chambers of Comrverce and
sub-clause (o) provides for one person representing the Associated Chambers of
Commerce. But I do not find the name of the Muslim Chamber of Commerce
in this. I hope nobody will consider this as a communal claim but all tha same
these Muslim Chambers of Commerce are serving a very useful purpose in
this country; they have become established associations which have a representa-
tive value of their own. They are dealing with a very useful branch of the
commercial community in India; and therefore I not only suggest but urge
strongly on the Select Committee that they should see that provision is made

for at least one representative of the Central Muslim Chamber in the country.
With these words I support this motion.

. Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Left
to myself 1 would certainly have taken very strong®objection on g wnatter of
principle to the procedure being followed by the Gnsemment. of Indlv in regurd
to these Bills concerning commodities, the commodity cess Bills as they have
come to be known. I have already made one point very clear to this House
and aleo to the Government, and that is that in regard to all these rescarches
and marketing schemes it is the responsibility of the general public as a whole
% do its best to make the Government spare adequate funds as well as other
Tesources in order to protect the interests of the growers of these various com-
mot!xttes. When it comes to industries and commerce, the Governmeunt of
India has not yet comg forward with any®proposals that the concerned industries
should bear the cost of the various reséhrches, laboratories andgsother schemes
that are being financed by the Government. On fhe other hand, only when it
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concerns itself with agriculturists, it seems to tell them “‘you had better look
after yourself. Your needs are so many that ye cannot very well ,-)lace ?qe‘
quate funds at yoir disposal. What is.more you are 8o powerless in politics
that unless you are prepared to finanee your schemes, there is no chance at all
either of this Legjslature or of this Government placing the necessary funde at
your disposal in order to finance the requisite schemes. Some such thought
seems to be at the back of the mind of the Government of India and those
concerned with agricuiture and that is'why I am afraid they are coming forward
with such Bills but all our discussion in this House seems to have been wasted
away on this Government. It does not seem to be benefiting itself at all by our
discussiofis. Speaker after speaker has made this point when the rice Bill came
up for discussion and yet the same sort of Bill is being introduced today without
any slteration. Bome clerk somewhere seems to have draftad. Bome drafts-
man seems to have approved it for one particular commodity and then another
clerk is expected to get the same Bill out for various other commodities as and
when necessity arises and the Member concerned seems to be simply saying
‘it logks and sounds well. Let it go to the Legislative Assembly without any
alterations and let it go to the Select Committee and let the Select Committee
look after itself’. That seems to be the attitude of the Government. 1f that
is not the attitude of the Government, what sort of excuse can there be for
Government bringing forward mere copies of their earlier Bills. There was, for
instance, a very important point raised in regard to the relative importance of
the different provinces and the necessity for providing varying quantums of
represéntation in proportion to their respective importance in the production
of these different crops. I find here pnly one little distinetion is made.
Certain provinces are given two representatives each for their growers. Certain
other provinces have one representative each., I do not know how my Honour-
able friend Mr. Tyson justifies this. I find some are left out also. As regards
agricultural statistics T find that under groundnuts alone there is an acreage of
2,827,000 and the other one that comes anywhere near it is rape and mustard
seeds—one million 104 thousand. All the other seeds account at the most for
only 400 thousand tons. We find Madras alone accounting for 1,783,000 tons
and there is no other province which accounts for anything more than half of
it in any seeds and yet Madras is treated the same way as other provinces are
treated. T can make the same legitimate complaint about other provinces,
especially U. P., C. P, and Bihar. These facts do not seem to have been
brought to the notice of the Government while they were preparing their Bills.
We make so many points here but they do not seeme to be making any impres-
sion on this Government, because another time they will again bring forward
the same sort of Bill without considering these points.

Then there is another point. At the end of the war, the oil seeds producers
of this country are likely to he faced with a slump in the merket. There is
Argentina and several other countries who are interested in producing many of
these bil seeds.  Several of the African colonies of the British Empire and
French Fmpire are interested in this. They also compete with our oil seeds
Therefore there is every necessity for the Government to take adequate mensures
to provide themselves with sufficient funds and to build up sufficient funds
8o that it may be possible for them to protect our growers and ensure increasin’
exports and also profitable markets in other countries. What do the Govemg-
m_ent propose to do?  They propose to raise 25 lakhs per gnnum. How far
will this money go? T it sufficient for protecting our people? 8o far as
marketing is concerned, it will he only a flea-bite. What does the Govern-
ment propose to do? It proposes to collect all this money from the growers
themselves.  We are going to collect it from the factory owners. It may
not be 't.hp _fnctory' owners who will be paying it. Tt will be the growers. Of
course it wﬂl. be open to the Finance Member and other Members on the other
side to say ‘let the peasants organide themselves into, co-operative marketin
ocieties.  Jaet them organize themsélves in other ways aleo. They can reais%
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these factory owners and other merchants and force these other people to pay
the cess and not pay it themselves’.  That takes us nowhere. The fact
remains that our peasants are unorganised, either co-operatively or othcrwise.
They are not able to resist the pressure of these merchants and also the Mill-
owners, so much so that the incidente of the cess can fall mostly, if not wholly,
upon the growers. Is this the only tax that they are made to pay? Are they
not paying land-revenue already? Ts that not absorbingeas much as 50 4
cent. of their net income so far as the ryotwari areas are concerned and 50 per
cent. of the gross income so far as the, zamindari areas are concerned. Show
me; Sir, any other class of people in this country who aye made to pay as much
as 50 per cent. of their gross income or 50 per cent. of their net income towards
taxation. You may say ‘Yes, the rich men are paying’. T you remove the
Excess Profits Tax, certainly, no rich class of people in this eountry are paying
as much as 50 per cent. of their net income, not to speak of 50 per cent. of their
gross income. This amount is being contributed by the agriculturists. Tt is
because of the land-revenue and the provincial excises that the Provincial Gov-
ernments are being financed and maintained. You have your own Govermmnent.
of India excise, 'I'he Government of India excises today are 48 crores, that is,
three times what the rich people were paying as income-tax and super-tax, that
is, 16 crores, before the beginning of the war. The rich people were paying in
1989, a‘sum of 16 crores, that is, one-third of what the poor people und the
peagants are paying today as commodity tax, which is 48 crores.  Not being
satisfied with it, in various provinces you have also got the sales tax. On
whom is this incidence of sales tax falling? Onee it wos maintained that it
was mostly falling on the merchants, but when the merchants protested, it
was said to fall on the consumers, and when the consumers also protested,
then it was whispered that it should fall on the producers. In actual fact,
I can tell you that in the receipts which the merchants grant to the peasants
for purchase of their produce, the sales tax umount is deducted fromn the price
which the merchants pay to the producers. You may*say this is illegal. But
there it is. The peasants are not in a position to take advantage of your law.
For a paltry suin of one rupee, or two rupees or even three rupees, yvou cannot
expect the peasants to go to a court of law against the merchanis to recover the
amount. 8o you cannot blame the merchants, because their husiness is to
eke out & living by this means. On the top of all this heavy burden, you salso
want to impose this new burden and you say vou are not accountable to the
peasants with regard to the way in which you will spend this money. You
will spend the money on high salaries and so on. Now, you say, here is the
fund which will be collected from the peasants and placed at the disposal of the
peasants to be managed by the peasants and therefore why don’t you agree.
My reply is, first of all why do you tax our peasants so inordinately. For
what purpose is the money tilised? Are they solely in the interest of
peasants? If you colleot this cess from the peasants, then in all conscience, it
is the duty of the Government to make a contribution from the general revenues
also towards this fund. I do maintain that if you are going to collect Rs. 25
lakhs from the peasants, then you should contribute a like amount from general
revenues, It is only then there will be justice, otherwise it will not be fair.
I hope it will be possible for the Select Committee to accept my suggestion and
make a similar provision in the Bill. Let me warn the Government that if
they only send the Bill for circulation, its fate will be sealed. What has
become of the Rice Bill? Why have the Government of India who wer@ very
anxious to proceed with the Rice Bill not zome forward to the House and com-
municated the opinions received from the public?

Mr. J. D. Tyson: We have not yet got the opinions. .

Prof. N. G. Ranga: Opinions are still coming. Does it mean that people are
still thinking what opinions they should-send? It is obviopsly such a serious
matter. They do not like it. They do not want this cess. At the same time
they do not know how, you age going to‘deal with that. Thst is why you are
still getting opinion. "If other opinions Which have béen received till now have
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" been thoroughly favourable to you, then I am sire the Government would have
.rushed to this House with those opinions. .

Mr. J. D. Tyson: As a matter of fact, Government do not collect the
opinions.  The opinions are collected.by the staff of this House and they are
-made available to Honourable Members opposite and to me simultaneously by
tire stuft of the House.

Prof. ¥. G. Ranga: The Honourable Member has not seen the opinions. I

~have had occasion to talk to some people and they told me that they had ‘sent
- their opinions. 1 know what opinions they have sent. They take the view
*that the Government should contribute as much from general revenues as they
propose to take ts cess on rice. Many of these people who have given this
- opinion are totally opposed to the imposition. That is the stand which the
agriculturists take in the country along with the general public. =~ You cannot
-therefore so easily walk away with our funds by simply saying, ‘‘we create the
~fund, we constitute the committee amongst you and your committee will spend
‘the funds'’.

Now, Bir, I come to another point. I agree with my Honourable friend’s
-suggestion that there is no sense in having a separate committee for coconuts
. and another for oil that you extract from coconuts. These two must he amalga-
~mated into one. ‘Another reason why I want such an amalgamated committee

is this. Our coconut and copra producers are obliged to compete with Ceylon
:producers for & long time past. The Government of India always showed a
- soft corner for the Ceylon people as against Malabar producers with the result
that the Malabar producers always suffered. @We have been fighting for pro-
-bection, but in vain. 8o, I suggest that any fund that may, be placed at the
disposal of coconuf producers should be sufficient enough so that they may
~commandeer sufficient €éunds to be able to fight, if necessary, the Ceylonese
production and also make effective representation to this Government. It will
not be possible for them to do so with this sort of coconut committee and with
very inadequate funds. So, in their own interest, it will be good if they are
amalgamated with oil producers. I agree with Mr. Chettiar's suggestion that
.instead of imposing this cess on all oil seeds that are taken to factories, vou
may impose & duty on export of oil seeds, oil cake also and a similar duty on
what may be cilled imports of oils, oil cakes, etc., and other by-products and
place all these funds at the disposal of this committee. '

_T cannot agree with my Honourable friend when he says that the strength of
tl_ns committee is rather too big.  Our complaint often is that this House is not
given sufficient time to go into details and control the Government. That is
why the idea has been adopted by this Government as well as various other
governments o have -ad hoc organisations or semi autonomous organisations.
“These semi autonomous organisations ought to be represantative. They are
not meant to be merely expert organisations. If they are to be purely expert
organisations, then the ordinary public who may be interested in such subjects
may not find a place and their point of view cannot be expressed. We know
that these experts are all good up to & point. They are to advise us, to assist
us and stand by us, but .thay are not to be the sole directors of everything. In
fsc.t-, if you trust too much to your advisers you will go the wrong way. It is
much better that these sémi autonomous organisations should be predor'ninantly
‘non-official in character. They should not be packed with egperts alone. The
should be given the liberty to invoke the aid of experts if nec'essaryl Thi
number 52 ha_ls begn taken objectiqn to, on account of travelling nllowsnéas ete
If you keep in mind that the amount proposed to be levied is 25 lakhs T am
sure there is no valid objection against the number 52, on financial g{-ounda
Buch a committee cannot be expected to meet more than twice a vear Tt is
bound to distriblite the work to sub-committees and it will be opgn to thess

sub-committees to invoke the aid of ®experts. h ;
objection toethe strengdh of the ocmhmitm. Aherefqre there can be no valid



THE INDIAN OENTRAL OILSERDS COMMITTER BILL 2335

My next objection is in regard to the constitution of this committee. ~Why
do you want the Associated Chambers of Commerce to be represented on this
committee? ~We took objection to that very handsome body on the last
occasion, and yet this Government.comes forwurd here. ‘Are they producing
oil or producing oil seeds? Qf course, they are producing oil from
2% 4t of our oil seeds and make much more than, what our oil seed
producers are able to make. And even in the oil production industry they
occupy an infinitesimal place. Why should they get one seat on it? You may
say.that you do not want to make any discrimination and so on; but where does
the discrimination come in? Who prevents these gentlemen from joining the
Federation of Indian Chambers of Commerce? The Indian Chamber of Com-
merce is not confined to people of one colour only. But these people want to
keep their separate colour because they are communalists and communalists.
Why should you want to go and encourage these people? I could understand it
if they really were responsible for a very great proportion of the.industry, but
they are not. There is a claim made by an Honourable friend here for the
Muslim Chamber of Commerce. We want to encourage them. Give a seat
to these people and do not take it away from people who really deserve it.

Then, Bir, from agriculturists you want 15 persons to represent the growers.
But look at the partiality of our friends. In clause 4(p), they provide for—

“four persons representing trade and industry generally to be apfointed by the Central
Government after consulting the appropriate commercial association.’

These ‘‘appropriate commercial organisations’’ come in there; but when ib
comes to the growers the Provincial Governments are the diptators and they are
to select anybody that they like. .They are not to make any sort of effort at
all to consult any appropriate peasant organisations before they make their
nominations. And why? 8ir, this is not the first time I am making this sugges-
tion; for the last ten years I have been making this suggestion to Government,
and yet this Government of ours is not interested in acceding to our request.
I know the reason. There was a time when I wanted leave of the Governor
General to introduce a Bill for the formation of peasant unions on the lines of
the Trade Unions Act, but the Governor General refused to give his assent.
They do not want peasants’ unions to be organised in this country, and to the
extent that they have organised themselves they would like to put their leaders
in jail whenever they can. Even today many of them are in jails. Why are
they so much opposed to peasant unions? It is because the peasants form more
than 75 per cent. of the people of this country; if they come to be organised and
go into these committees and gain inside knowledge of Government, it will be
possible for them to begin to think of governing this country and gain control
of this Government. It will then be possible for them to lend greater strength
than they have been able to do to our own revolutionary movement and the
nationalist movement in this country and try to replace this Government by &
more proper Government. If that is not the reason I should like my Honour-
able friend to tell us why they do not want to take any sort of steps at all to
give organisational representation to our peasants, wherever these organisations
are; Or, if the organisations are not there it is the duty of this Government tc
encourage these peasants to form themselves into organisations of peasants. I
will give them a grecedant. in England. There they have got the Trade Unions
Act, the Trade Boards Act and many other Acts of that kind. One of the
objects with which these trade boards were set up in England was to assis#
these otherwise umorganisable workers in sweated industries to organise them-
selves, because they wanted them to give an inducement and an encouragement
to send their organisational representatives to the trade board conéerned.
Bimilar steps ought to be taken by this Government also.

Then, 8ir, they have made a very revolutionary departurey—how they came
%o make it I do not know,—and that is fq provide two persons representing the-
village oil seed crushing indushry to be appointed by the Central Government..

'J
L J
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But why iwo only? When you are providing for so many representatives for
these various other bodies, are these so few? f my Honourable friend Mr.
Tyson will look at page 38 of the Statistioal Abstract of 1938-39, he will find
that the castes Teli, Tilli, Chakkan, Ganig, Ghanchi and Vomiyan, who are-
engaged in the oil-grushing industry number as many us 50 lakhs of peqpls.
which is as many as the proletariat and industrial workers in all your organised
industries. And yet for all these 50 lakhs of people who are eking out their-
livelihood in the oil crushing industry you want to provide only two representa-
tives. And how are you going to select them?  You will perhaps pick and
ohoose some Rai Bahadur, although I do not think there can possibly be any
Rai Bahadur coming from these castes. But you will just choose some one or
sther snd simply give him that name for the time being and say ‘‘You represent
the Teli caste’’. That is the game you have been pursuing. That is why I
«v fhat in al] fairness you ought to adopt the same procedure that you adopt in
regurd to commercial interests by recognising their organisations, and at the

sume time providing more adequate representation for this very important
interest. X

Then I come to my last point which is a general point and that is this. What
kind of control shall a legislature like this have upon these semi-autonomous-
orgunisations?  You go on multiplying these organisations. They serve a very
good purpose.  But are they to be so completely autonomous that this Legis-
lature would have no control at all over the manner in which they recruit their
staffs, maintuin themn, dismiss them and so on, and the manner in which they
spend their funds? © Yes, you have of course taken power for Government to
scrutinise their financial propositions, even their budgets, and also to make-
rules for the appointment of their staff, and so on.  But where does this Legisla-
ture come in? You wil| of course say that when a representative Government
comes in it will be enough to leave all this power to the ministry in power. But
I say it will not be enough, However representative the ministry may be, it
is always necessary to empower the Legislature to control that ministry in a
suitable manner, otherwise every ministry, however popular it may be, tends-
to abuse power. Every individual, every institution, every ministry has always
been found to abuse power if that power is absolutely unrestricted. And there--
fore it is most necessary, if you want to make your democracy really an effective-
thing, to vest the legislature concerned with sufficient powers so that it will be
possible from day to day to control the administration concerned. I do not of
course mean to say that your legislature should have power to go into every
detail of the administration of these semi-autonomous organisations. But they
should lay down general principles year after year and also have liberty to
scrutinise how the work is being carried on. Therefore a report has to be
made on the working of these semi-autonomous bodies, not only to Government
but also to the Legislature. An opportunity should be given not only to Gov--
ernment but also to the Legislature to scrutinise the manner in whiech such-
organidations are conducted and how they spend their monies, and so on.
Therefore 1 want an additional provision to be incorporated in it at a suitable
place to give sufficient power to this Legislature, as and when these annual
reports are submitted to the Legislature, to take up the administration of these-
varigus bodies. ~We have the railways; we have a chance of discussing their
afimire.  We have the Posts and Telegraphs; we have a chanece of discussing
their affairs, My Honourable friend will perhaps say that, that will take too
much time, but that will be the concern of the Legislature. It the Legislature:
is satigfied with their affairs and the way in which they have conducted their-
business, certainly it will not insist on a discussion. But the Legislature should’
know how this work is being conducted. If they know it and if it is found that
there is anything gbjectionsble, it will be open to any Member of the Legislature
to get up and for time to discuss these things. Therefore suitable provi-
sione should be made in this Bill to inake it pogsible for 4his Fouse to be em~
powered adequately.
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Bir, with these words I can only ssy that I accede to this motion for a
Belect Committee, though I -cannot possibly make myself responsible for the
principles underlying this. .

Mr. E L. 0. Gwilt (Borfibay: ‘European): In rising to' support this motion,
there are one or two points I would like to bring to the attention of the House,
.ot this stage of the Bill. It provides for a , cess to be levied
.on oil seeds crushed in British India thus only oil coming from Indiun
States will be able to compete to the extent of the cess. I suggest, therefore,
that this competition will Le obviated 'b{ the levying of the cess, in the rame
way as octroi, on oil arriving at British India statiods from mills in Indian
States. The proposed cess will be levied exclusively on mills which crush oil
seeds with the aid of power, and if the Select Committee acgept tht Bill aus it
is framed at the moment, considerable quantities of oil produced in British
India by bullock-driven or hand-operated crushing installations will escape.
‘These installations also produce vegetable oils other than groundnut oil, and -as
it is an object of the Bill to improve and develop the cultivation and marketing
of oil seeds in general, I suggest that consideration be given to levying the cess
-on a more general basis as presumably all producers will eventuslly benefit by
the activities of the Committee.

I also suggest that the cess should be levied on the export of oil seeds.
*Groundrut seeds are exported in large quantities and any improvement in the
quality and the yield of such seeds would be a direct benefil to exporters as
well. There is a cess on the oxport of coffee, for example, the proceeds of
which go to the work of the Indian Coffee Board.

There is a further point I suggest by be examined. It is proposed to
appoint to the Committee, two persens, representing the power oil seed crushing
.industry, but having in mind that = large part of the financial burden will fall
on this industry, it would appear inadequately represented by only two persons
-out of a total of 52 constituting the Committee. Despite what the Honourable
the Mover said, I think, Swr, that 52 will prove @ very unwieldy committee, but
again, despite what I have just ssid, I propose to name a further representative,
one from the Imperial Collega of Agriculture.

There is one further point: I would like to draw the attention of the House
to the fact that a cess on cotton seed would apparently mean a further tax on
kappas which is already taxed by the cess on cotton. I understand that the
‘Central Cotton Committee have recently recommended, by a majority, that
the cess on cotton be increased. If this is pub into eoffect then, presumably
kappas which is two-thirds cotton seed by weight suffers in price also. In case
cotton seed cannot be exeluded, then 1 suggest the cess on it be nominal in
view of the cess already Lorne by cotton. As I have indicated, Sir, I support
the motion.

Mr, Hooseinbhoy A. Lalljee (Bombay Central Divigsion: Muhammadan
Rural): Bir, I support the Bill, und my chief object in supporting the Bill is
that it is high time that we should do something for our agriculturist.  As it
is stated in the Statement of Objects and Reasons, India is one of the world's
principal producers of oil seeds, and it is a fact that we have done nothing so
far fordthe improvement acd development of the eultivation and marketing of
oil seeds. .

S0 far as the question of representation is concesned, I do not agree with
the suggestion made by my Honourable friend, Mr. Gwilt. The representation
given to the Banaspati industry is, in my opinion, much more than they should
have. There are hardly 16 mills in India and to give them two seats in &
committee of 52 is very much indeed. .

I am sorry T camnot agree with him with regard to taxing the small oil-
producing factories run by bullocks or otherwise without power, because such
installations come under the category of cottage indusiriess They are only
maintained to give some food to the starving people, and this voeation is sup-
plementary to other income that they dexive out of sultivation. They do not

n 2
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make much money and besides they have to feed their bullocks and maintain
them for agricultursl purposes. y '

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.) )

* I conceive there will be some improvement as a result of these efforts, but
that is due to them. We have done uothing for them, but it is but fair that
this industry, which is very poor, should not be taxed, at least not unfil it
becomes @ efficient and paying as the Banaspati and other power factories.

1 do ndt also agree with the suggestion made by my Honourable friend with
regard to putting a duty or the export of oil seeds. The reason is very plain:
we do not want to export anything which we can consume, but we do wan! to
export all that we cannot consume and for that we have to find open markets.
It is always the policy of foreign states, and more particularly of the civilized
States, that so far as export prices are concerned, they are many & time lower
than the local prices, the whole object being that we should only export such

uantity and material as we cannot consume and get value for the same. I shall
19 only too glad if we can utilize all our oil seeds and oil pressed in this
country; it will be very very good. If we take into ccnsideration the quantity
of paints and of fubricating oil thet we shall have to import for the textile,
jute, sugar and various other kinds of mills, and our Railways, you will find that
it is time that we start doing all we can io produce lubricating oil and ofher
oils for use in the manufacture of paints, soaps and so on, Therefore, 1 do
feel that this Bill is very very essential and let vs hope that this Committee
will be able to work in that direction and save the country from exporting the
oil seeds, for we have to pay so much for oils that can be produced from them.

We bave also to jonsider very geriously that by exporting our oil seeds we
also lose the production of oil cakes which is very very essential for our agii-
cultural purposes—for manure and for food for caftle. I feel that we ought
to welcome this move on the part of Government.

Wit-h. regard to the representation that has been given to the growers, I do
sgree with my Honourable friend, Prof. Ranga, that that representation ought
to be much more. We have given a very large proportion of seats to the trade
and I do not know how my friend is going to select '‘four persons representing
the trade and industry generally to be appointed by the Central Government
after consulting the appropriate commercial associations”’, as he puts in the
Bill. From all over India he is going to select four gentlemen to represent
trade. Then, Bir, I do not think there is any need of two persons to represent
the exporters if you are going to have one person representing the Federation
of Indian Chambers of Commerce and Industries. You might give the repre-
sentation either to this latter body or to the Exporters’ Association.

Then there are to be three persons representing the consumers of oil, and
three more members as the Central Government may appoint to represens
interests not otherwise represented. I want to know from my Honourable
friend, the Becretary-in-charge, whom does he mean by this. Really speaking
the persons vitally interested are the producers and they are to be given -only
fifteen representatives. In view of the fact that they are the largest body in
the country and spread all over it, they should have.more® representation.

Then I would also like to know from the Honourable the Secrefary whether
he thinks that hereafter also we shall have these departmenfs of Industries and
Civil Supplies and of Food. Whom does he propose should come in and for
what period? I.am in favour of this Bill and I want that the growers mus#
“be represented and furthermore tha§ we should have persons who are vi

interested—] mean the agriculturists. Some earrangements should be
with Indian“states to fall in with us. gem * made
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Mr, J. D. Tyson: I think the House has generally welcomed, or at all events
reconciled, itself to, sending this Bill to a Select Committee. I proposs there-
ore to be brief. I think mcst of the speeches that have been made have aimed
chiefly at calling the attention,of the projected Select Committce to some point
or some aspect of the Bill. They have covered a good deal of ground and there
bave been quite a lot of interesting and-Smportant points raised which will no
doubt be noted and dealt with by the Select Committee. dt is therefore not
much good my supplying the answers to all of them even if I could. ‘

The opposition to reference of the Bill to a Select Committee came from
my Honoursble friend Maulvi Abdul Ghani and on two grounds only. One was
that he feared that I was seeking to perpetuate the Food Department. The
same point was raised by Mr. Hooseinbhoy Lalljee, regarding jhe Fosd Depart-
ment and the Department of Industres and Civil Supplies. These two depart-
ments exist at the present time and we are anxious to have representatives from
them on our Comnmittee so long as they exist: we have therefore.provided for
such representation in the Bill. When they go out of existence, if they go at
all, we shall have to come back to the Legislature, no doubt, to amend the

Act. But that, I think, we must leave to be dealt with when the situation
-arises.

The second point made by Maulvi Abdul Ghani was that we already had in
the provinces Departments of Agriculture and of Industries: . What is the need,
then, for having a Committee here to do this specialist work. Would it not be
duplicating what is done by the Departments of Agriculture and Industries
in the provinces? I really think that my friend expects far too much from these
Departmente in the provinces. Very little hasic research can be done by them
as they are constituted at present bt we should like and expect all these Pro-
vinoial Departments of Agriculture and of Industries to apply and to modify
sccording to local conditions the advice they get from this committee, and that
is how this committee and the departments of the Provincial Governments will
fit in together,

A point has been made regarding the estimate I gave of the possible procceds
of this Bill at the maximum rate. I um afreid I have nct got exact figures of
the number of mills or, what is more important, the exact quantity of oil reed
that is crushed in the power-operated mills but the calculation was made in the
following way. We kuow the quantities of oil seed produced and retained in
India. From that the quantities estimated to be used as seed and used for
purposes other than crushing can be roughly calculated: and that has been
done and from this again the estimated quantity crushed in village ghanis has
been substracted and that gives us the quantity crushed by the mills. Tt is,
I admit, a very andazi way of arriving s%_ it

Then the second point that was raised by Mr. Chettiar was: Why do we
roise this money for this Committes by a cess on cilseeds crushed in mills?
Why not raise it by s cess on exports of vilseeds and a cess on imports of oil
and oilseed products. We considered that and the answer, I think, is this
‘The import is comparatively unimportant in quantity. We should nut gef eny-
thing like the money we need, I believe, if we relied on an import duty. As
regards an export duty, the figures of exports have’varied very considerably,
though during the last few yvears just before the war the figures of exports were
increasing. Looking back to a period a little before that, T find that the
figures were very much greater in the years 1927-28 to 1929-80 than they
seem over to have been sivce and there is in fact very great fluetuation from
year to year. We should prefer a steadier basis for the Committee’s fihances.
Tt is also a fact thaf cil sreds exported are slreadv paying a small cess under
the ‘Agricultural Produce Cess Act. (That was an Act which was passed by this
Legislature in 1940 to supply the Tmperial Council of Agficultural Research
-with s separgte source ,of incope). But In any case we are nof very keen, and
T do nok think anyone In ‘this House is very keen, thet we should export large
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quantities of oil seeds. I chould like, if I may, ‘to recall a point, tnai. was made
in the discussions on that Bill in 1940° which™ will illustrate my present pomnt.
We had there, in the Bill to provide the Imperial Council of Agricultural
Research with a separate source of reyenue, a schedule containing some twenty
different commodities which were to bear & small export duty und one
of them was ‘‘bon®s’’: end I remember my Honourable friend, the Vice-Chan-
. cellor of Aligarh, making an impassioned speech and saying ‘‘we should i
. export bones. We wanted them in this country for fertilizer. I would .wipe
out the whole of thiz schedule except bones and I would put a prohibitive
- export duty on bones’’. Of course he was quite right. We would have kept
~the bones, in the country,—but the I. C. A, R. would not have got its funds?
In the same way we are not very anxious to encourage the maport of vegetable
oils, certainly of oil seeds or of oil cakes, when we know that they could be
utilised to the grentest possible advantage in the country. That is one of the
reasons why we have not relied on an export duty to finance this Committee.

It has been suggesicd to us that we are having too many of these com-
mittees and that we ught to try and get a number of commodities dealt with
together under one committee. On the contrary I think the object we have
in view is really to have specialised research but I submit that the oilseeds
. group is in itself a very substamtial group and I do not think, therefore, that
- there is very much in that line of criticiam as applied to this particular Bill.

Then the representalion given to the growers in onur proposals was subjected
- to criticism. I confess that the representation we have suggested is not meticu-
lously and arithmetically proportionate to the amount of cilseeds that is grown
in each province, province by province. It simply is not possible to give each
province representation prcportionate to its production, but it is quite wrong to
assume that we did not take that into consideratoin. We took inio
. consideration the ared, province by province, under the principal
oilseeds mnd another factor considered was the percentage which that area
bears in each province to the total cultivated area in the province. Tt is
on the basis of production that we have given four Provinces twice the amount
of representation for their growers that we have given to the other Provinces
and we did not feel that we could go further than that. '

While I am dealing with the question of representation I may remark that
I have been asked on one side—at least it has been suggested that the Select
Committe should be urged—to raise the number of the growers' representatives
and 1 think it has also been suggested on the other side that we should raise
the number of industrial representatives. In my remarks earlier this afterncon
T pointed out that we have tried to reach a lair halance. There are 15 repre-
sentatives of growers and if you add the various items together there are 15
representatives for the commercial side. I was also asked what are the three
representatives to be nominated by the Central Government to represent
interests not otherwise provided for and I have already indicated that one of
these interests might possibly be labour and that we might also uave (I do uot
say it is an interest) an economist. We do not know what other interests
may turn up that we have nat covered. '

Nr. Gwilt made n number of points, perbaps the most important of which

- wae—What we are going to do to prevent vegetable oil which hes paid no cess
coming in competition ir.to British India from Indian States? 1t is a very import-

ant matter and I have no doubt the Select Committee will devote their best atten-

tion ta its solution. I am not quite sure that it can be met in the gimple way

that he suggested by imposing, as it were, an cotroi duty on the oil that

comes in, because cess in British India iz going to be collected at the mill ,

when the oil seeds are taken to the mill for crushing. T am not quite sure

“how we are going to say in respect of any oil ~ that comes into British India
from an Tndian Statq whether ¢ has cothe frofx a power—operated

[ ]
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oil will or & bullock-operated ghani. It is an important point but it is one
of great difficulty and I think probably—I only throw this out @s a suggestion
at this stage—the better arrangement would be to try to persuade those Btates
which do grow oil seeds—and I know ‘of cne in the Southern part of India which
is & very great producer of oil seeds and I think also a crusher of oil seeds—
to get them to introducs persllel legislation and make over the proceeds to the

d.
flmThe point about kapas will have to be looked into. It was an entirely new
one to me, I confess. Agsin, I am not quite sure whatemy Honourable friend
weant by the Imperial Agricultural College. Perhaps he meant the Imperial
Agricultural Research Institute. . .

Prof. Rangs has raised a good number of points and I at not quite sure
where he stands with respect to this Bill. I gathered that he liked some of .
it but on the whole he is opposed to it and to its going to a Select Committee.
1 can only hope that, taking his speech as being generally against the Bill, he
will run trie to form and, as he did on a recent occasion, having spoken against
my Bill, he will, if necessary, go into the lobby in favour of it! I recall that
last November he spoke against Mr. Neogy's amendment to my Food and Agri-
culture Organization Resolution : he spoke against the emendment but voted for
it!

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the 3lst
October, 1845."

The motion was negatived.

Mr. President (The Honourable $ir Abdur Rahim): The question is:

“That the Bill to provide for the creation of a fund to be expended by a Committee "
specially constituted for the improvement and development of the cultivation and marketing
of oil seeds and of the production and marketing of oilseed ,products be referred to a
Select Committee consisting of Prof. N. G. Ranga, Mr 8atya Narayan Sinha, Mr. M.
Ananthasaysnam Ayyangar, Pandit Shambbudayal Misra, Mr. Muhammad = Hussain
Choudhury, Dr. Habibar Rahman, Maulvi Muhammad Abdul Ghani, Mr. Govind V.
Deshimukh, Mr. E. L. C. Gwilt, 8ir Abdul Halim Ghuznavi, Rao Bahadur N. Biva Raj,
Kunwar Hajee Ismaiel Alikhan and the Mover, that the number of men.bers whose presence

shall Lc necessary to constitute a meeting of the Committee shall be five and that the
Committee be authorised to meet at Simla.”

The motion was adopted.

THE MINES MATERNITY BENEFIT (AMENDMENT) BILL
PRESENTATION -OF THE REPORT OF THE SELECT COMMITTEE

The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I present the

Report of the Beleet Committee on the Bill further {0 emend the Mines Mater-
nity Benefit Act, 1941, :

THE INDIAN ARMY (AMENDMENT) BILL

Mr. Bam Ohandra (Secretary, Defence Department): Sir, I move:

“That the Bill further to amend the Indian Army Act, 1911, be taken into consideration.”

Sir, _this is a short and simple Bill und the necessity of bringing it before
the Legislature has been explained in the Statement of Objects and Reasgns.
I do not propose to take the time of the House going over the same ground
again. Bul there is one thing that 1 would like-to add, and that is this.
There is slready o’ Committee of adjustment for officers holding King's Com-
mission, whether Indians or Europeans, who are subject to the British Army
Act. This Committee has been set up under the Regimental Debts Act. In
fact thero are two Committees of this kind, both located at Jhansi. One is for
the India Command and the other for the South East Asis fommand. It is
now propoeed that a similar Committee should be set up for Indian commissioned-
officers aleo and, broadly speaking, I may, say that it is for this purpose that
we have brought hnm-ﬁ this Bill to amend the Indiad Army Aocb before this:
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. Mr, President (The Honoursble Sir Abdur Rahim): Motion moved: .
“'I'hat the Bill further to smend the Indians Army Act, 1811, be tuken imto cousideratiou.
There 18 su amendinent. . .

Mr, H. A, Sathar H. Basak Sait (West Coast and Nilgiris: Mubammadan).,
There is an amendment in my name, which 1 am not rmoving.

. Mr, Sri Prakasg (Allahabud and Jhansi Divisions: Non-Muhammadan Rural) :
Bir, there sre one or two points on which 1 should like to bave my mind clear.
So far ss the wording of this Bill 1s-concerned, it seems to me, Sir, that &
‘decessed person’ and s ‘deserter’ are both put on the same level. A; person.
dying while performing his duty, and a person flying away from duty, are
certainly persons who should not be classed together. I should, therefore, like-
to know why thése two have been put on the same level so far as this Aot is
concerned. .

1 understend, Sir, that this Bill is intended to cnable the higher officers in.
the Army to pay off the debts of persons who die or desert. If that is s0, I
should like to know what exactly happens iv the money that these people leaye.
Government are authorising certain officers of the Army to draw up to Rs. 2,500
from the bank accounts of the dead and the deserter, if they should have such.
bank accounts, to pay off their debts. I understand, Bir, that Army people
have no bank accounts and have large debts. Any way, after all these,debts
have been paid off, if there should still be some money left, I should like to
know how my Honourable friend opposite is going to adjust that amount both.
in the case of the deceased person and in that of the deserter. I assume that
in the case of the deceased person, probably the Honourable Member will hand.
over the balance to his representative or<successor, but what happens to the
money of the deserter? Now, it may be that Govérnment forfeite the amount:,
it that is so, might 1 suggest that conditions being what they are Government.
might also hand over fo the family of the deserter, the amount that may be
left in his banking account.

These are the only two things on which I should like to be clear before [
make up my mind on the Bill,

Sardar Mangal Singh (East Punjab: Sikh): As my Honourable friend bas put
it, it i u short and simple Bill. As a matter of fact this Bill should have come:
before the House much earlier. It is necessary that provision should be made
for the speedy disposal of the properties of those officers who die on sotive
service as much inconvenience has been caused to their relatives. But there
are certain points to which I would like to draw the attention of my Honourable
friend, the Defence Secretary. . )

The first is this. In these deys of inflation we are thinking in terms of
large sums, and my Honourable friend has gone up in one jump from Rs. 1,000
to Rs. 2,500. I think this sum is rather large. The purpose would be served
if it is limited to Rs. 2,000 only.

The second point to which I would like to draw the attention of the House.
is that in the original Act the Officer Commanding could draw the money at
oredit in a (Government Savings Bank only. But in the new Amending Bill my
Honourable friend has put in:

®and the power conferred By rule (2) to require payment of a deposit left in a Government
;:v_in { bank shall be read as a power to require the payment from any deposit left in any

nK. ]

Here he is enlarging the powers of the Standing Committee of adjustment.
I thidk, Sir, only debts of camp and quarters should be paid from the money
which is available in a Government savings bank in that cantonment, and that.
Government should have no lien on his other deposits lying in other banks.
If the House accepts this sort of enlarging the powers of the Officer Command-
ing or the Standing Committee of adjustment, then tomorrow my Honourable:
triend may come forward and say that these debts of oaxmp and quarters should
be realised from the private property of the representatives of the deceased
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opurt, but this sort of martigl law ‘in a :natter like this should not be permitted,
I'hope my Hounourable ftiend will give & satisfactory °xpl&n&tam %o the Housd,
before he clsims our vote for this very. radical provision. , Bir, there is
another matter in the gedond clause: it is sought to be adaed -

“The degision of the Commanding Officer or the Standing Committee of Adjustment, “,
the case’ may be, as to what aré the regimehtal and other debis in camp or qulrura of &
decsassd -peraon, -and as to the amount pcyab]u therefor. shall be final."

1 should object to this. It is after all 8 civil matier. Theze nhuuld be &
provision for appesl w a higher officer. It is noi s matter whieh 'deals with:
security or law. and order or the prosecution of the way. The representatives.
of the deceased person should have the right to go to a highex officer, if not.to
a civil court. '

1 hope, Sir, in this connection 1 might mention that it has been very “unfair
to- us that this Bill is being*taken up today. We thought that thig Bill would
come up on Friday, but the Honeurable the Finance Member got up this morn-
ing'and withdrew his Income-tax Bill, and therefore this Bill hus comu suddenly
before us. And sll the amendments of which we have given notice may or’
may’ not be taken up on aceount of the difficulty that they do not conform to-
the Standing Orders. Therefore, I would ask the Defence Becretary himself
to amend this section suitably, so that there will be right of appeal to the repre-:
sentative of the deceased officer. Now, that officer has died on aetive service.
He bas given his life for the counfry. It is but fair that a right of o sl
should be allowed: may be-to his widow, may be to his old parents; 1 think the
Government should concede this much right ot least, that a representutive
might go tuv the higher officer for the adjustment of the debts.

Then there is the fourth point. My Honourable friend has taken advuntage -
of this opportunity to define the regimental debts; and in that definition he has
included expenses of last illnees. Now, I think it is bighly unfair for the Gov-
ermnment to charge the expenses of the officer’s last illness on account of which
be has died. If an officer falls ill, obviously he goes to a Government hospital
and. if he recovers and lives there is some justification for claiming some of the
expenses which he had to incur in the hospitel. But when he dies, T think
it is not fair nor just for the Government to claim the expenses of the last
illness from the officer who has died. This will practizally be recovery from
his widow or his orphaned childrer or his old parents. 1t is very unfair. 1
hope these three or four points which I have mentioned will be eonsidered by
the Defence Secretary and if there iz no opportunity for us' to move amendments
to this effest. I hope e will reconsider these and amend the Bill suitahly smd
then, after those amendments I would recommend that this Bill may be passed.
‘With these remarks I request the Defence Secretary to consider these -points
and give them his sympathetic consideration.

Mr. K. A. Sathar H. Essak Bait: Sir, we are in a very difficult position in
regard to this Bill. It was.expeoted that the Bill was coming on  tomotrow:
beosuse the Income-tax Bill was on the agenda for:ioday; but unforfunately
that Bill had to be withdrawn and now we are considering this Bill. Our 'dtﬁ
culty is this some of us have given notice of certain amendments . '

Ms. President (The Honoursble Sir Abdur Rabim): When?

M E. & Ssthar B, Bssk Salt: This morning.. Unu'!r the rulra 1 know
they cennot be moved todey . . .

Mr, Prealdent (The Honourable Slr Abdur Rahim): Thqv have not been
circulated to the Membearg?

Mr. H. A. Sathar B, Eseab Sait; Theze was no time, beeause' I gave notiee
only this morning: but I have taken came to circulate soms copies to some
Members on the front Benches. T do not know. Sie, if you will be pleased to
slow shet amerrdment to be moved

o' P -
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. President (The Houourable Sir ABdur Kahim): I think it ie too late.: 2.

Mr, H. A, Sathar E. Besak Sait: One wa{h:o'get aut of the difficulty WO\;..IcI_f
bé for the Government to agree to carry-on the discussion of this iill tomorrow
—there is‘only five winutes more to five—so that $he amendment can be
moved. (An Honourable Member: “'You can go on for five minutes!) Yes;
thut, ig one way out of it. Very well. My friend, Sardar Maugal Singh has
waised very important questions which urise out of this Bill. 1 am particularly.
saterested in one point, and that was the point touched by my friend last of all
—with regazd to item (1) of Explanation 2—expenses of last illness. Ag stated
by my Honourablesfrisnd 1 two feel that it will be very unfasir on the part of-
the Government to seek to direct that expenditure incurred on the last illness
of a deceased soldier shall be récovered from his estate. We in this part of
the House at lcast have always believed that the Government takes full care’
-of its soldiers and that their illness is the special concern of the Government
emd” that really it is the Government that defraye all the expenditure with

~sogurd to the last illness of their soldiers. I do not know what is the rule—
we in this part of the House have taken very little interest in these matters and
<hat is responsible for my ignorance—but here we find that the Government
bave come up with a measure before this House and they want the sanction
of this ITouse for wiat? For allowing the Government to recover the expenses
of the last illness of a deceased soldier, from his widow and his family. 1
think this is npt only unfair but it is rather shameful, and I do not think that,

—stated barely just as | buve stated, this House will be willing to agree to this
dtem gombi m. I do not know—my Honourable friend may have some expluaa-
#ion but then that explanation will have to be a very very satisfactory one before
sthis House agrees to acoept it. I wish we get an opportunity tomorrow and I
hope we will get it—for moving that amendment and getting my Honourable
driend’é explanation on that. Subject to that amendment, I extend my whole-
heurted support to this wiotion.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rual): 8ir, this clause refers to the case where the
deceased person or deserter is an Indian commissioned officer on active service.
In the Btatement of Objects and Reasons it is said that the Commanding Officer
has got.a lot of work while on active service and so he is not able to attend to

“this work and so a committee of adjustinents is necessary. So far it may be

correct. A committe: of ndjistments: can well take the place of » Com-
manding Officer in this mutter.

But while doing that, they have by this umendment brought in fresh matter;
and the fresh matter hus Leen explained very clearly by my Honourable friend,
Sardar Mengal Singh—they have increased the amount they can draw from
its. 1,000 to Rs. 2,600; the committee of adjustments cun draw the money not
only out of the savings deposits held by the Government but out of the depo-
sits made by the person concerned anywhere in the country in any bauk: this
provision did not exist before and does not exist today. Another is that judg-
ments are mnade finy]l urder this Bill without any right of appeal and uncther
thing which was referred to by my friend Sardar Mangal Singh is this. I am

~eother, surprised al this. . A mun is on active service; he fights and gets a
«dwpliet wound and he dies, after treatment in the hospital. If he pecovers the
expenses are mot oy the state; but if he dies on active. service and in fighting,
even the treatment that wus given to him in the hospital is charged to his own
money. . It is a scandalous ithing—I do not understand what the Government
mean by this. T do not kuow whether they understand what they have
brought before this House. The real meaning of this is this: the clause BRYS:
"“Where the decessed person . . . is un Indian commissioned officer on active service, the

references in the foregeing rules to the commanding officer shall be construed as references
40 the Standing Committee of Adjustment, if pny. appointeg in thig behalf." )

- Bo far it is'all right. -Later on it says—

“The expression ‘regimental ahd other debts in camp or guarters’ includes for the pur-
goses of this section. mouey due as—(}) egpenses of last dlluesh.” :
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That means that this Bill iy brought here today beeause the Commarding
Officer is very*busy and cannot attend* to these things because he is on active
service and 8o & separate committed, of adjustment 18 appointed. At the same
time it is said that when a man dies on,active service the expemses of his last
illness are to be met, not out of the army funds for whom he hag given his
life, but from his estate. It is ridiculous and now, Sir, I come to another

A point. It ir this. The judgment of no mian or committee can be

;7" final in a civil matter but if it is a military matter, the superior
officer’s commands must be obeyed instantly and implicitly but this is not such
a matter . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Hapourablt Member
can continue his speech tomorrow.,

STATEMENT OF BUSINESS

The Honourable Sir Sultan Ahmed (Leader of the House): As we have made
sufficient progress today, we shope that the items on the paper for today will
be finished tomorrow early. We hope that the Bill to umend the Indian Army
Act and another small Bill to amend the Indian Air Force Act will be finished
early tomorrow,

After that, there will be plenty of time ' and we propose that 8ir Edward
Benthall will move his motion for a supplgmentary demand under the Railway
Budget, for the year ending the 81st hglch, 1946, in respect of Working
Expenses—Miscellaneous Expenses.

After that, if there is time, we ptopose to start the Banking Bill but that
depends entirely on the time available.

The Assembly then adjourned till Eleven of the Cloek on Tuesday, the 8rd
April, 1045.
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